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The Lok Sabha met at three minutes
past Eleven of the Clock,

[MR. SpEAKER in the Chair]

it Tw faamm qEEwm  (giY)
FLTEST, WA Ok dteq fggar g
sy JY fagar & o1 g 1 IR v
g f& Ivapl quiadr amaT sga  F=el
@7 | AT of aftaet W
ST w1 g, qifee & & AT 1AL

MR. SPEAKER: Not allowed. Irrele-
vanl.

SOME HON. MEMBERS 7rose— (In
terruptons)

THE MINISTER OF DEFENCE AND
HOME AFFAIRS (SHRI R. VENKATA-
RAMAN): Mr. Speaker, Sir, I just want
to mention about one thing. Then you
can mention about anything else. Mr.
Speaker, on the very day the matter was
raised I have called for information from
the District Magistrate. They gave some
telephonic information. I said, I canunot
accept it immediately on the basis of tele-
pPnonic information aond I have asked them
to put it in writing and send it to me. I
will submit it in the course of a day on
Monday. As soon as I receive it I will
place it on the Table of the House. So
there i no need for all this,

st W Pasma g 9 fafwed
aifew feang®

MR. SPEAKER: I have not allowed
it. Tt is not allowed.

STITH G A9 ateh & qT § 4T
gT ar I971 9T

(Interruptions)

it T Paew qmEW: s &w
ard |
seTH AFTIT: FAT Hw G

This is not valid. Don’t waste my time;
this is wrong, This is not right.

SHRI RAM VILAS PASWAN: I have
given Notice of Calling Attention. I have
given notice of Adjournment Motion.

MR. SPEAKER: I have not allowed
adjournment motion.

9 qaa J1gaT J9 g grm fex

FE A TFF T Z

W W Paam owEm: ass & o
aokd ATAT g7

MR. SPEAKER: 1 have not allowed it.

(Interruptions)**

qqY WETAG: HIT M 59 Fg ©
g 39 aaw g 3% g g |

Nt 7w Paww QAT & o d9E
I X T & P& yww w1 &7 e
g% ZeHwe T AT Ftgq 1 Is it not the duty

of the Prime Minisler to come to the
House and inform about the situation?

A WZTqd: 4T @ g A1 98
HIX AT TGS § A (g g |

s T Paere qreeT: T G At
I FgRwm 77

Fqw wEAA: I g, AT TP
dad «ar g |

Mr. Home Minister, is there any Mono-
polies Act in this country or not?
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SHRI R. VENKATARAMAN: There
is only one Monopolies Act which should
apply to Mr. Paswan.

MR. SPEAKER: The hon. member is
always trying to monopolise everything.

(Interruptions)

DR. SUBRAMANIAM SWAMY (Bom.
bay North East): Sir, every day we hear
that Bombay High is on fire. So many
crores of rupees have gone and the House
is still not wiser to know the exact position.
What is happening Sir?

MR, SPEAKER. They have made a
statement. If there iy any‘hing more, they
will bring to the notice of the House.

g0 HAR TR (Fehia)
oy WY, MR T Bl A w2
£ ot i e @ER &, g’Pa"r
faaret, zmgw afe w3 Thesrs gidt-
a—vrﬁ'{e"hr{‘a-n

HeqE WETLT: Ien (-7 frew A wEY

Mr. Venkatasubbaiah, you were to say
something regarding the holidays,

SHRI R. VENKATARAMAN: We had
a meeling with all the party leaders and we
discussed the question of holidays,
Actually, the position is that this present
arrangment has been agreed to in the dis-
cussion with the staff who are really con-
cerned with the holidays, the members of
the Cerntral .Government Services. Now,
in their opinion, the present arrangement
is good and they wanted it. But I quite
appreciate the sentiments and I Thave
offered to the leaders that if they want we
will include Diwali and Dusserah as com-
pulsory national holidays and leave the
other 3 optional holidayg settled byv fhe
staff. Now, if it is acceptable, they have
not yet told me.

MR. SPEAKER: 1 think you will have
another meeting and finalise it,

M ZAN WK WA ALy oF5T
& I YTy § 997 a14T g1 @i g |
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g wgrAm: difgr § @ #w
a0

5 N FAR WE@AR: ¢ 58
aHl 2., g ag g Sk | faoi-
fear | @1 3 |

fmmqﬁu:aﬁmq?f 153
I

PROF. MADHU DANDAVATE (Raja
pur): Sir, I want to draw your atten-
tion. There are two important notices
pending for months together. Whenever
privilege Dpotices against any important
Government authorities are there, they
are disposed of quickly. But a privilege
motion against me in the Maharashtra
Assembly is pending since Mr. Antulay
was the Chief Minister.

MR. SPEAKER:
you,

I have explained to

(Interruptions)

PROF. MADHU DANDAVATE: No,
no. Only yesterday 1 was told that it
is still pending.

MR. SPEAKER: They say that it
was disposed of.

PROF. MADHU DANDAVATE:
Disposed it of? Then let the former
Chief Minister of Maharashtra be told
that it is disposed of.

MR. SPEAKER: I go according to
the prsecedentg and I will go accordingly.
Don’t worry.

PROF. MADHU DANDAVATE: Why
do you want to keep that privilege motion
pending against me for so many months?
When there is privilege motion against the

Prime Minister, you dispose of it in three
days.

MR. SPEAKFR: 1 always get infor-

mation and go accordingly, Dot in every
case.

PROF. MADHU DANDAVATE: But
how long will it take?
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MR, SPEAKER: I Will“Bet we in.
formation and decide.

PROF. MADHU . DANDAVATE:
Secondly, some aspersions were cast on
you in the other House. I have given a
-privilege motion against Mr. Hidayatullah,
So, I don’t know what happened about
that,

WM WG AT: AW AW AT A
T

PROF. MADHU DANDAVATE: All
right, T will talk to you.

gty gfaer T (3T IEX
W) I A, HA 115§ afeq
Yaar ur, 15 Peq @ sawy qwg g7 T
3t g1 Pafawe e 7 =it 7= g7 s
At P

qLqW wETAQ: IS | AT ST
el #T FET g )

11.08 hrs.

PAPERS LAID ON THE TABLE

ANNUAL AccoUNTS OF CENTRAL TIBETAN
ScHooLs ADMINISTRATION, NEw DELHI
¥OR 1980-81 AND STATEMENT FOR DFLAY,
ANNAUL ACCOUNTS OF INDIAN INSTRTUTES
oF TecHNoLocy, KANrUR aND KHARAG-
PUR FOR 1979-80 anp 1980-81 RESrec-
TIVELY, STATEMENTS POR DELAY, ANNUAL
AccounTts OF UNIVERSITY OF DELHI FOR
1980-81 AND STATEMENT FOR DELY

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): I heg
to lay on the Table:

(1) A copy of the Annual Accounts
{Hindi and English versions) of ihe
‘Central Tibetan Schools Administra-
tion, New Delhi, for the year 1980-81
together with Audit Report.

(2) A statement (Hindi and English
versions) showing reasong for delay in
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Comm. on Abs. 6
of Mem. Mtes.

laying the payers mentioned at (1)
above. [Placed in Library. See WNo.
LT-4422/82.]

(3) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section 619A
of the Companizs Act, 1956—

(i) Annunal Accounty of the
Indian Institute of Technology,
Kanpur, for the year 1979-80 together
with Audit Report thereon. [Placed
in Library. See No. LT-4423/82.]

(i) Anual Accounts of the Indian
-Institute of Technology, Kharagpur,
for the year 1980-81 together with
Audit Report.

(4) Two statements (Hindi and
English versions) showing reasons for
delay in laying the papers mentioned
at (3) above. [Placed in Library. See
No. 1.T-4424/82.)

(5) (i) A copy of the Annual
Accounts (Hindi and English versions)
of the University of Delhi Delhi, for
the year 1980-81 together with Audit
Report thereon.

(ii) A statement (Hindi and English

varisions) showing reasons for delay in
laying the papers mentioned at (i)

above. [Placed in Library. See NO,
1.T-4425/82.]
11.09

COMMITTEE ON ABSENCE OF MEM-
BERS FROM THE SITTING OF THE
HOUSE

MINUTES

SHRI P. V. G. RAJU (Bobbili): T beg
to lay on the Table Minutes (Hindi and
English versions) of the sitting of the
Committee on Absence of Members from
the Sittings of the House held on the 2nd
August, 1982.
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MESSAGE FROM RAIJYA SABHA

SECRETARY : Sir, I bave to report tha
following message received from the Sec-
retary-General of Rajya Sabha:—

“In accordance with the provisions of
sub-rule (6) of rule 186 of the Rules
of Procedure and Conduct of Business
in the Rajya Sabha, I am directed to
return  herewith the  Appropriation
(No. 3) Bill, 1982, which was passed by
the Lok Sabha at its sitting held on the
2nd August, 1982, and transmitted to
the Rajya Sabha for its recommenda-
tions and to state that this House has
no rceommendations to make to the
Lok Sabha in regard to the said BiIl.”

11.10

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED MOVE TO ABRIDGE FREEDOM OF
PRESS

SHRI AIJIT BAG (Serampore): Mr.
Speaker, Sir, I call the attention of the
Minister of Home Affairs to the following
matter of urgemt public importance and

request that he may make a statement
thereon:

“Reported move by certain States to
abridge the freedom of press and the
reaction of the Government thereto.”

THE MINISTER OF DEFENCE AND
HOME AFFAIRS (SHRI R. VENKATA-
RAMAN): Sir, the Government of India
stands by the Gonstitutional guarantee of
the freedom of speech and expression
which includes freedom of the press.

2. The Hoo’ble Members are presum-
ably referring to the Indian Penal Code
and the Code of Criminal Procedure
(Bihar Amendment) Bill 1982, as passed
by the Bibar Legislature.

3. According to the State Government
there have been a number of publications
in newspapers, periodcials, etc. containing
grossly  inidecent or  scurrilous matters
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which affect the morale ~f pullic Servants
in th=amoparge of their ‘duties. The legis-

lation was therefore brought forward by
the State Governmant to deal with the
situation.

4. Similar provisions were made in the
Indian Penal Code and the Code of Cri-
minal Procedure (Madras Amendment)
Bill, 1960 and the Indian Penal Code and
the Code of Criminal Procedure (Orissa
Amendment) Bill 1962, both of which
were assented to by the President. The
State of Tamil Nadu, by a subsequent
amendment enhanced certain punishments
provided in the Act of 1960. President’s
assent to the Tamil Nadu Bill in this re-
gard was accorded in 1982.

5. The Bihar Bill has not been received
by the Government of India for the assent
of the President.

SHRI AJIT BAG: Sir, the Bihar Gov-
ernment has taken a very extraordinary
steps for controlling the free press on the
plea of curbing grossly indecent and scur-
rilous matters, or matlers intemded for
blackmail. But this extraordinary measure
is not as innocent as the Chief Minister of
Bihar claims it to be yes, to prove this,
his Government is spending lakhs and
lakhs of rupees on such advertisements.
This piece of legislation adopted in a very

. extraordinary manmer is nothing short of

a blatant violation of whatever little ex-
isted in the name of freedom of Press.
This black Bill, an obnoxious piece of
legislation, which seeks to amend the In-
dian Penal Code and the Code of Criminal
Procedure strikes at the very root of
democracy. It empowers Government offi-
cials to treat any indecent and scurrilous
report, or matters intended for blackmail,
which they comsider to be objectionable,.
or likely to demoralise the administration,
as a cognizable and non-bailable offence.
It provides for imprisonment for two
years or fine or both on first conviction,
and in the cvent of second or subsequent
convictions with imprisonment for five
years with fine.

Then, Sir, any Magistratc has been vest-
ed with the power to take cognizance of
these offences with the approval of Gov-
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ernment and to try them. This is a naked
infringement of fhe poewers of the judi-
ciary.

Why (o we call this piece of legislation
draconia's, obnoxious and all that? This is
because, as you will find, Sir, in this Bill,
the jourrilists have been decemed as worse
offenders than the alleged murderers and
dacoits v!®0 can be bailed out but an ac-
-cused journalist under the purview of this
black leglslation has been denied that pri-
vilege. E'#n an ordinary police officer can
arrest a j.urnalist on any plea and put him
behind thi prison bar for six months with-
out any ral. This power has been given
to them by an earlier amendment.
[Crimina Procedure Code, 1973 (Bihar
Amendm: nt) Bill, 1982]. The mover of
this black Bill, belongs to a tribe of Indian
politiciant who have excelled in earning
notoriety by their Spine-chilling stories of
corruptior, malpractices, political sadism
and obscrrantism to the extent of perver-
sion. Sevrral stories about such diabolic
performairces, such as the cement scandals,
the Trust Deed scandals, the oil deal epi-
sode etc. have come out in the Press.

One sich latest story about the Chief
‘Minister «f Bihar bathing in the blood of
108 sacrilicial goats on the advice of a
Tantrik infuriated him so much that he
100k this unusually draconian step to
muzzle ths Press that might come out with
more such cases, as it is believed that
stranger ‘tories may be waiting in the
drawers of the news desks of a number of
journalists.

But, Sir, in the mcantime we have
enougn of them; such as the atrocitics
commifter] on Hariians and thez minorities,
the Bhagslpur biindings, the activities of
the Mafia, the murder of S. S. Das, as
auditor of the accounts of the BCCL in
Dhanbad, the alleged defrauding of the
bank in which the Chief Minister himself
is an accused, the alleged exploitation of
the bonded labourers by the Chief Minis-
ter himself, and so on. There are dozens
of such Instances, if not hundreds.

Sir, an® the exposing of these truths
indecent and Scurrilous? Are they acts of
blackmail? Sir, by such legislation, they
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are going to gag the free Press and replace
it by a sycophant Press loyal to them, in
which bid we are sure, they are bound to
fail miserably.

Are we o ignore this nefarious step om
the part of the Bihar Government, as a
State matter? No, Sir; such steps, whether
in Bihar or in Tamil Nadu or in Orissa
or in J&K or anywhere else in the coun-
try, cannot but be a matter of grave con-
cern to all lovers of freedom, and all who
adhere to the constitutional fumdamental
rights, and freedom of Press for that mat-
ter. We in the highest forum cannot wink
at the toying with the rights of the Fourth
Estate as a pillar of the entire democratic
fabric.

Sir, this unusual and obnoxious step is
the logical aftermath  of the growing
authoritarian tendencies in the political
practices, a growing damger, about which
grave concern has been expressed several
times on the floor of this august House.

Sir, in the current phase, it all started
with cases of physical assaults and kill-
ings. as it happened in Orissa where not
only was a journalist attacked, but his
wife was also raped and killed. Such cases
of attacks on journalists occurred in Tamil
Nadu, Andhra, Maharashtra and other
places. Very recently, it was rcpeated in
Jaipur. Let me quote one Press report—
“Times of Tndia” dated 5-8-1982:

“The Police arrested one journalist,
hand-cuffed and paraded him through
the streets, following an altercation with
a Sub-Tnspector of Police.”

These all remind us of the dark days of
Internal Emergency when Press freedom
was taken away, and Press censorship on
a large scale was introduced. Even the
quotations from Tagore, Mahatma Gandhi
and Pandit Nehru were not spared the
stranglehold of Press censorship.

But ultimately the people won. The
Indian masses had given a fitting reply to
all the oppressive measures and ultimately
the freedom of Press was restored with the
restoration of the fundamemtal rights of
the people.
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[Shri Ajit Bag]

Are these happenings as are taking
place in 13ihar today isolated events? Can
these all not be ascribed to a common pat-
tern which percolates from the top ?

Very recently we have seen the Prime
Minister coming down heavily on the Presis
for criticising the Centra] Government.
The Press was on many occasions attempt-
ed to be described as playing the role of
Opposition, Certain speechees of other
Ministers including the Information and
Broadcasting Minister paved the way and
the cue 'was taken by the State Satraps to
merrily trample the sacred rights of the
Fourth State. All these only poimt to a
grave future. Dark clouds are again hover-
ing in the sky. A united and determined
opposition is urgently required to clear
this ugly hurdle to the freedom of the
people. All such attempts in the past had
been foiled. Even the British rulers could
not perpetuate their draconian control of
our freedom nor the rulers in frce Imndia
could succeed in their attempts to curb
this freedom.

For the present, of course, some rulers
may have the illusion to perpetuate their
oppressive measures.- But to quote the
eminent French author Montaign, “On the
loftiest throne in the world we are still
sitting on our own rumpg.”

In this context, I would like to ask the
hon. Minister first, what steps the Govern-
ment propose to take to safeguard the
freedom of Press? Secondly, whether the
Central Government would advise the hon.
President not to give his assent to any
such Black Bill as imposes any curb on
the freedom of Press? Lastly, whether the
Central Government would reiterate its
policy regarding freedom of Press and ad-
vise the Bihar Governmenmt to settle any
abboration on the part of individual jour-
nalists or by sections of the Press only
through the Press Council of India?

SHRI R. VENKATARAMAN: The
hon. Member has covered a very wide
ground. The Constitution provides for the
freedom of expression under Article 19
and the same Article provides for reason-
able restrictlon being enacted to regulate
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the freedom under Article 19(2). There-

fore, the question is whether the regulation
which the Bikar Government seeks is
within the provisions of Article 9(2) of
the Constitution. That is the main question
that we will have to address ourselves to.
Jump at right conclusions.

DR. SUBRAMANIAM SWAMY
(Bombay North East): Have you made
up your mind on that?

SHRI R. VENKATARAMAN. No.
I will tell] you. Because, you are a hasty
person and you always. . .. (Interduptions)

MR. SPEAKER: Jump at conclusions.

DR. SUBRAMANIAM
Jump at righ; conclusions.

SWAMY:

SHRI R. VENKATARAMAN: Jump
into thingsg from which you never re-
cover. I will show 'you how. (Interrup-
tions) T will not be diverted from my
line of argument. Th: hon. Member
made a number of allegations against the
Chief Minister of Bihar. (Interuptions)

DR. SUBRAMANIAM
Which are correct.

SWAMY:

SHRI R. VENKATARAMAN: I say,

it is totally irrelevant to the discussion,
(Inrcrruptions)

M W faue wwAm: gy f o
MW am w oAt P R oaw @

TR WETRA: AN F W W W aq-
WIE 1 AW g AR @A W T 108
PG T i AT 75T 37

M T faw g 7@ a2 P
TR T |ER T ). . (=Em). .

M AR A () = ow
TR fAfAT YRER # TAT g&
g ‘

MR. SPEAKER: You cannot ask any

Questions. It is not allowed in calling
ateention,

(Interruptions)
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DR. SUBRAMANIAM SWAMY:

Under Rule 353 (i) I can say that the
Chief Minister said that he is a Lok
Tantrik. The emphasis is on ‘tantrik’.

SHRI R. VENKATARAMAN: I heard
with absolute patience all the allegations
which the hon. Member was making., I
did not even beat an eye brow.

RR. SUBRAMANIAM SWAMY: You
are so thick skinned now!

SHRT R. VENKATARAMAN: But I

just expect the same courtsey to be ex-
tended to me.

DR. SUBRAMANIAM SWAMY: No
more interruptions.

SHRI SOMNATH
(Jadavpur): Sometimes
terruptions can be there,

CHATTERIJEE
courteous in-

SHRT R. VENKATARAMAN: I
said that it is not relevant to the dis-
cussion before us and I am entitled to
it. You are entitled to have your opinion
that it is relevant. I am entitled to have
my opinion that it ig irrclevant. You
cannot question my opinion,

SHRI RAM VILAS PASWAN: You
are the Home Minister. It is not your
perional opinion.  Your opinion is the
opinion of the Government.

SHRI R. VENKATARAMAN: Yes.
I said that this is exactly so. Now, if
any dispute arises. ... (Interruptions)

SHRI SOMNATH CHATTERJEE: You
should not take cover under this type of
argument. You give your advice,

SHRI R. VENKATARAMAN: If any
dispute arises whether it is relevant or not,
then the Speaker will decide whether it is
relevant or not. But you can never say
that such and such a thing is not relevant.

Now, allegations are not proof and I
repeat, they ‘are only ‘allegations’ and have
not been established. It i5, therefore,
wrong to imagine that merely because
reckless allegations about somebody else
are made, then it becomes the Gospel
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Truth. Therefore, we have only that
amount of respect to them which they
deserve as allegations.

Then, the Bihar Government has stated
that there are a number of occasions
where certain unrestrained publications
have caused embarrassment in the mainte=
nance of law and order as well as in the
administration.  For instance, they have
said that in May 1981 in Biharsheriff it
was said, by a new agency, that the water
in a well was poisoned, and this has
caused a great deal of panic amongst the
people. Now, would any responsible
agency give currency (o such a knid of
statement and would it be proper for us
people, as Members of Parliament to allow
this kind of publication to be made?

DR. SUBRAMANIAM SWAMY: No,
no. You should contradict it and let the
readers not buy that newspaper.

SHRI R. VENKATARAMAN: This
is not correct. Where it affects the lives of
people, million of people, do yopr say that
‘vou contradict’ and then there will be
a contradiction 4against that contradic-
tion. (Interruptions) To say the least, mY
esteemed friend, Dr. Subramaniam Swamy
in this matter is inhuman! Is that right?
({nterruptions)

DR. SUBRAMANIAM SWAMY: He
was under the false impression that [ was
human to begin with? If it were so, then
I will have to be disqualified from being
a Member of this House! (Interruptions)

SHRI R. VENKATARAMAN: Then
there was another imstance. (Interrup-

tions)
I was also under that impression.

There is another instance where it was
stated in the press that a person was taken
and ceremoniously beheaded without any
basis. This kind of a thing has got to be
regulated. The House must join with me
in saying that while the freedom of the
press should be protected, abuse must al-
ways be put down. If you do not agree,
then there is no basis. Whether it is abuse
or not, it is a matter for the court to de-
cide.
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SHRI SOMNATH CHATTERIJEE: He
will be urrested and put in the jail.

SHRI R. VENKATARAMAN: Whether
it is an abuse or not, it is for the court to
decide. The House must agree with me
that while the freedom of the press should
be protected, abuse by the Press on such
occasions must always be put down. And
the House must stand together on this
matter.

Take this instance. An allegation was

made that the Chief Minister had killed
108 goats.

SHRI RAMAVATAR SHASTRI: 21.

SHRI R. VENKATARAMAN: Nothing
can be more ridiculous than this kind of
a statement.

SHRI RAM VILAS PASWAN: I can
prove this. If the Home Minister accepts
the challenge, T can prove it. (Interrup-
tions)

SHRI RATANSINH RAJDA (Bom-
bay South): If this is substantiated, are

you going to ask the Chief Minister to
quit?

SHRI RAMAVATAR SHASTRI: It
has not been contradicted.

SHRI R. VENKATARAMAN: In the
law there is a provision that amything
stated which is a truth and is in public
good, is protected. Therefore, if the state-
ment is truc and is made for the public
good, it would be protected. And the per-
son cannot be prosecuted and convicted.
Therefore, if this statement is true and if
the person is able to establish it in the
court, then certainly, he will not come
under the provisions of this law,

SHRI SOMNATH CHATTERJEE: You
are supporting all the bad causes.

SHRI R. VENKATARAMAN: You are

supporting all the lost causes, if not wrong
causes.

SHRI SOMNATH CHATTERIJEE: In
the case of MISA one can take recourse
to habeas corpns. Do you say it is good
because of that?
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DR. SUBRAMANIAM SWAMY: Is
Mr. Jagannath Mishra following Moscow
or China? (Interruptions)

SHRI RAM VILAS PASWAN: Mr.
Pandc knows it. 1t had happened under
his very nose. How cam the Home Min-
ister say that it is incorrect?

SHRI RAMAVATAR SHASTRI: It
wag not 108 but 21. (Interruptions).

SHRI R. VENKATARAMAN: Also a
report goes on that he is going to drink
the blood of a legislator. This is the kind
of thing which must be regulated.

The whole question is: Does the free«
dom of press mecan an unbridled right to
say whatever it wants without a rcason-
able restriction or without any repercus-
sions or consequences on the xociety and
on the administration? This is the only
question. The provision has been made in
the law for that purpose. At this stage, I
am not saying whether the Government
is going to give assent or not because that
stage has not arrived. When the Biil is
passed in the Legislature of a Siate, the
Govemor has three options.

SHRI RAM VILAS PASWAN: Within
five minutes with 60 amendments, (/nrer-
ruptions)

SHRI R. VENKATARAMAN: You
can say anything, but I will continue with
my own statement. No. 1, he can give
assent to the Bill himself; No. 2, he can
send it back to the Legislature for recon-
sideration; and No. 3, he can reserve it
for the consideration of the President.

SHRT SOMNATH CHATTERIJEE:
That we know.

SHRI R. VENKATARAMAN: 1 am
not explaining it for Shri Somnath Chat-

teriee, who knows all this. I am explain-
ing it for others.

DR. SUBRAMANIAM SWAMY: These
are bourgeoise laws; he may not be know-
ing them.

SHRI SOMNATH CHATTERIJEE: Ac-
cording to him, to have freedom of the
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Press is something bourgeoise. . . . (luter-
ruptions)

SHRI R. VENKATARAMAN: Shri
Sommath Chatterjee is thinking of easier
disposal. After all, we also do not want
bhim.

DR. SUBRAMANIAM SWAMY: I
will finish him in five minutes.

'SHRI R. VENKATARAMAN: Physi-
<ally?

DR. SUBRAMANIAM SWAMY: Nu;
mnot physically. If this goes on record, then
you will prosecute me under the same
Taw.

SHRI R. VENKATARAMAN: When °

a matter is in the Concurrent List, if a
law is passed by a State which is contrary
10 the law passed by the Centre, it will not
be valid unless it receives the assent of the
Presidemt. In this case, in certain respects
it is contrary to the Criminal Procedure
Code; unless it receives the assent of the
President, it will not become valid. The
‘Governor ha$ to reserve it and send it to
the Centre for the assent of the President.
Then the Government will be called upon
to exercise a judicial judgment over the
whole matter and give its assemt, or with-
hold assent. That stage has not arrived,
The Bill has been passed. This is the
position.

PROF. P. J. KURIEN (Mavelikare):
T have gone through the statement of the
‘hon. Home Minister. I notice that he has
draftead 1t cleverly. He has said that the
‘Government of India believes in the free-
dom of the press. He has not made any
remark about the Government of Bihar or
about that Bill. Fortumately, he has pot
teceived that Bill; so, he has reserved his
ccomments. I am sure that an elderly and
impartial gentleman like our hon. Minis-
ter, Shri Venkataraman, when he gets the
Bill. wlll certainly give a judicial and
impartial judgment and advise the Bihar
Government to wtihdraw the Bill. He is
reserving his comments because he is
already of that opiniom. ... (Interruptions)
I did not say his party’s opinion, his per-
sonal opinion. I said that because of his
impartiality, his long administrative expe-
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rience, his elderliness etc. ....(Interrup-
tions) 1 attribute all positive qualities to
him.

He has said in his reply to Shri Bag
that in the Constitution there is a provi-
sion for the curtailmemt of the freedom
of the press. But I would like to ask him
whether that curtailment is to be used as
an arbitrary punishment by the Govern-
ment in its discretion. Here, the question
is that in Bihar there are provisions of the
Cr.P.C. amendment Bill. 1 am not a legal
pundit, so I am not able to question this
or that. But there is one which you know
better. According to that, they have done
away with the distinction between the
judicial magistrate and executive magis-
trate in some casei. And according to this
Bill under coniideration, any magistrate
can deal with cases. So, if a newspaper
reports something, the person concermed
can be charged and brought before any
magistrate, wno can be a civil servant,—
the executive magistrate, and the punish-
ment can be given and this executive
magistrate is definitely under the Govero-
ment. Do you think that the Government
will always be the Congress (I) Govern-
ment or a Marxist Government, as in West
Bengal? It will change. (Inrerruptions).
No, no. There will be change. So, my
point is that whatever may be the restric-
tions imposed by legislation, the questiom
should be decided judiciously and mot by
executive action. In Bihar, according to
the provisions of this Bill, it is the execu-
tive magistrate guided and advised by the
political heads or the Ministersi—I have
no disrespect for any Minister, that is not
my point, T am only generalising it—who
can punish the journalist. Therefore, this
piece of lcgislatiom ® to be objected to
and it is obnoxious.

Sir, actually the issue in question is not
a party issue. This is to be viewed above
politics. The crux of the question is:
Should we allow the presi, as my friend
sitting there $aid, to continue and report
as they are doing now, or should there be
any restriction on the freedom of the
press? That is the simple question to be
answered. That is mot a party question
because what I feel is, some time back,
from 1977 to 1980, this country was
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(Prof. P. J. Kurien)

ruled by Janata Party and you know what
bappened. Then came Congress (I) into
power. This may change. So, this piece of
legislation will have far<reaching conse-
quences. Therefore, it is to be decided
above party politics. This is my first
simple request to the Minister. Now, the
hon. Minister should explain to this House
if he has ascertained the facts from the
Bihar Government. Anyhow, he read some
reports of the Bihar Government. So, I
take it that he has ascertained certain
facts.

What was the necessity of bringing this
Bill now? What necessitated it? And
further, if what I read in thc press is
correct, the Bill ways passed in five minutes
or less tham that. (Interruptions).
It was passed in such a haste, and also
60 Amendments in such a haste. What
was the urgency? Has any national cala-
mity occurred? Or, is there any foreign
attack or anything? So, if the Govern-
ment_ feels that actually there was any
such necessity, it is up to the Government
to explain here. Now, one excuse in this
regard is that the Tamil Nadu Govern-
ment and Orissn Government have already
passed such Bills. So what? If X has com-
mitted a crime, can we justify if Y is
doing the same thing? If there are such
objectionable legislations in other States,
I would say that they should also be with-
'drawn. Will the argument that some
other govermment has already done it
and so they have also done it, absolve
them from this crime?

(Interruptions)

The excuse iz about the so-called yellow
journalists. The hon. Minister has also
referred to the yellow journalists who
write scurrilous, obscene, indecent thing
or those who make a persomal attack and
write about the personal life of the people,
Why should you be afraid of yellow jour-
nalists? There is nothing to be afraid of.
Are people fools to believe yellow jour-
nalists? .

1 will give you a point to consider. What
was the press during Janata rule in this
country? During Janata rule, I was in
Kerala and not in Delhi. I used to read
certain papers. Every paper was publishing
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articles containing atrocities committed by
Shrimati Indira Gandhi and this and that.
Were people carried away by that? Why
are you afraid of these things? People
will not be carried away by the yellow
journalism or evegp if the journalists write
wrong reports. People have their sense of
judgment. The Governmemt should believe
in that judgment. That is what I have to
inform the Government of.

I want to ask one thing. Do you still
feel that such a legislation like Bihar
Press was necessary; in the public interest,
are the existing laws not sufficient to dis-
courage scurrilous writings and to pena-
lise the offenders? If the hon. Minister
and the Government of India are of the
opinion that the existing laws are enough
and .competent to punish the offenders,
you should advise the Bihar Government
to withdraw the Bill. If mot, you stand
guilty of not bringing such a bill. If the
present laws are not suflicient to deal with
the miscreants, then you should have
brought such a Bill much earlier.

I don’t think you can say that the pre-
sent laws are not sufficient to deal with
the situation. My opinion is that you have
not brought such a Bill because im your
opinion the present laws are sufficient.

T am not casting any aspersion on any-
body. I am not making any allegation.
The general feeling of the public who
voted for all of us is that the Bill is
brought about to cover the misdeeds of
the Governmemt:of Bihar. What happened
in Bihar jails? There have been incidents
over there about the killing of Harijans,
ctc. The feeling of the public is that this
Bill is brought to cover up such misdeeds
and to punish those inquisitive journalists
who probe into these things and publish
such things. Tt #&s in the interest of the
Govemment of India also that these mis-
givings should be removed from the
minds of the pcople.

MR. SPEAKER: What is the question?

PROF. P. J. KURIEN: I have already
asked three questions. The questions are
very important. These are about the free-
dom of press.



21 Abridging Freedom SRAVANA 16, 1904 (SAKA)

Sir, the press in the watchdog of demo-
cracy. If something you do which is detri-
mental to the functioning of democracy,

how can we be here? 9 ThHHT F1
&7 qHA &7

o WEIY
SN

PROF. P. J. KURIEN: So, if there is
no democracy we cannot be here. You
should give me enough time because this
1S an importamt subject. The Bihar Bill is
striking at the freedom of the Press which
in. turn, strikes at the democratic func-
tioning of the society.

am @ feeaw

Now I should say something about the
Press also. The Press should be self-res-
traint. It is the Press which, in the public
interest, should enquire into the misdeeds
of the Government or Ministers or Mem-
bers of Parliament or any public mem and
publish it. But they should also verify
these facts and at the same time should
not go in for character assassination or
vilification of persons.

Also, the Press should be impartial.
Whea the Press projects the evil deeds of
the men of leaderships, they should also
give publicity to what is just and good
done by them. Sometimes what happens is
that some of the sections of the Press
go and look into the evil side of it. That
will create a bad impression to the society
because the people feel that all the politi-
cians, all the leaders and all the Minis-
ters are corrupt. Then, the people will
lose faith in democracy and people losing
faith in democracy is also detrimental to
the interest of our country, democracy and
ourselves. So, there should be a restraint
on the part of the Press but that should
be a self-restraint, Even in this Housc. if

somebody makes some hullabaloo in the

Zero Hour that will be In the headlines.
(Interruptions)

My point is that the Press should be
self-restraint and oot imposed by law.
Impartiality cannot be imposed by law. It
should come automatically. So, let us hope
that the Press will be impartial and in
that good hope, we must ask the Bihar
Government to withdraw the Bill.
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MR. SPEAKER: Is that all?

PROF. P. J. KURIEN: Sir, another
point which I have to make is, suppose:
the Press do not publish misdeeds of the
Government. ... (Interruptions). Suppose
the Pregx does not publish these misdeeds
and wrong-doings of the Government,
what happems? Rumours will spread im
the country. During the Emergency, there
was Press censorship. What happened was
that so many rumours spread in the coun-
try. Nobody knew if the rumours were
correct or not. So, if the Press is mnot
writing these things, rumours will spread.
People are having tendency to believe
more rumours. So, it is dangerous again to
prevent the Press from writing the mis-
deeds of the Government: If the Press
writes all these things and publishes, the
Government can see it and it can meet
these points and answer them and then
the pcople will take correct judgment.

MR. SPEAKER: Be short. You are not

asking any questioms. Now I will have to
curb you!

PROF. P. J. KURIEN: I also cite am

example. My point is that the Press should
be left free.

MR. SPEAKER: Professor, nobody
seems to be serious about it. I have given
you enough of time. I cannot give you
more time.

PROF. P. J. KURIEN: I will conclude.

My point is that bringing such a Bill
and curtailing the freedom of the Press
will actually help rumours to Spread and
spreading of rumours is deterimental to-
the existemce of democracy.

I would like to say that this Bill which
has been passed by the Bihar legislature
is unconstitutional] and undemocratic.

In the light of this, will the Govern-
ment advise the Bihar Government to
withdraw' the Bill or the Governor of
Bihar not to give assent to the Bill?

I would also like to ask whether the
Government of Bihar had consulted the

Government of India before passing such
a Bill.
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SHRI EDUARDO FALEIRO (Mormu-
gao): Consultation between the Govern-
ment of India and State Government does
not arise in these matters.

(Interruptions)

PROF. P. J. KRUIEN: I would also
like to know whether Government is
aware of the tendemcy of the States, one

after another, to suppress the freedom of
the Press.

In the light of this, will the Government
give a directive to these three States which
have already passed the Bill and also
direct other States not to resort to any
action whicn is curtailing the freedom of
Press?

MR. SPEAKER: Professor, now you

should utilise the bonus time which I have
given you.

PROF. P J. KURIEN: Let all the
‘State Governments also stand for freedom
of Press and it is up to the Govennment

of Tndia to ensure that freedom of Press
1s maintained.

MR. SPEAKER: You
your freedom now.

are misusing

Now the Hon. Minister will reply.

SHRI R. VENKATARAMAN: Tpo a
large extent I will be in agreemeat with
the Hon, Member.

When the Hon. Member said that there
should be seclf-restraint in the Press_ in
fact, he has spoken like 3 Professor”

“«‘iEET: TaLET: e waw 1]

Well, the problem arises only when
there is no self-restraint and law has to
regulate the behaviour. That is where the
problem arises.

The Hon. Member raised one or two
points which 1 will briefly answer.

The first point that the Hon, Member
has raised is that Bihar Government has
introduced or bhas got a Bill to amend the
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Cr. P. C. to do away with the distinction
between the executive and judicial magis-
trates. We are not aware of it. We have
not got any such Bill before us.

Then t'ne Hon. Member said that the
language used in the Bill says that ‘any
Magistrate’ can take cognisance which
means, according to him, an executive
magistrate. Opn the contrary, the con‘ext
in which the words “any Magistrate” are
used is to say whcther he is a I Classe
Magistrate or II  Class  Magistrate.
It is only for tnat purpose the words “any

Magistrate’ are used.

Then the third point which the Hon.
Mecmber raised is that this law which is
passed in other States should not be used
as an Ordnance. All that I have said is
tnat there has been similar law and thcre
is not much of protest. That is the point
made. 20 years ago the Governments of
Tamilnadu and Orissa passed that Act.
And there has not been much of a protest
or any serious abuse of this.

12.00 hes.

This is the point which the House must
take into account.

The next point he made was, if the Gov-
ernment thought that this was a proper
thing to do, they must bring forward the
Bill themselves. 1 would Jike to remind
the hon. Member that the Janata Govern-
ment passed in the Rajya Sabha the Indian
Penal Code Amendmeat Bill, 1970, in
which they amended section 292 of the
Indian Penal Code, 252A, exactly in the
same words as in the...-
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DR. SUBRAMANIAM SWAMY: That
has to be condemned. You need not fol-
low that.

SHRI RAMAVATAR SHASTRI

(Patna): Why are you following that?
(Interruptions)

DR. SUBRAMANIAM SWAMY: 1
opposed it at that time also, I must tell
you. (Interruptions)

SHRI R. VENKATARAMAN: 1 ex-
pected this kind of reaction and that is
why I put it.

SHRI HARIKESH BAHADUR (Go-

rakhpur): In Rajya Sabha, your Parly was
in majority at that time. (Interruptions)

SHRI CHANDRAIIT YADAV (Azam-
garh): Janata Party in power and Janata
Party out of power are two different
things.

SHRI R. VENKATARAMAN: It is not
that T want to score a debating poiut om
this. What I am driving at is that tbe
Government have, at some time or other,
felt the need for a regulation of this kind;
that is the point which I am putting
forward. Whether « was the Janata Gov-
ernment or the Congicss Government or
any other Govemmment, they have felt the
need for regulating  scurrilous writings.

DR. SUBRAMANI[AM SWAMY: But
you have not pointed out why the Bill
never made it in the Lok Sabha.

SHRI R. VENKATARAMAN: Shall [
tell you why? You have a very short
memory,

DR. SUBRAMANIAM SWAMY: 1
never seem to get the better of you.

SHRI R. VENKATARAMAN: Yon
will never get the better. The Bill was not
passed in the Lok Sabha because the
Lok Sabha was dissolved.

DR. SURRAMANIAM SWAMY: No.
In Rajya Sabha it was passed im 1978.
This is misleading Parliament. You were
in the Opposition here. That is why it did
not come here.
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SHRI R. VENKATARAMAN: I cannots,
accept Dr. Subramaniam Swamy’s expla- -
nation because he was not in the Govern-
ment. If Prof. Madhu Dandavate says, 1
may accept it, but not if Dr. Swamy says
because he was not im the Government
and he is not entitled to give the expla-
nation for the Government.

:

PROF. MADHU DANDAVATE: Then

he may allege that I am revealing Cabinet
secret.

MR. SPEAKER: You are all becoming
smarter today!

SHRI R. VENKATARAMAN: I would

not have challenged Prof. Dandavate to
reveal. ...

SHRI SOMNATH CHATTERIJEE :
Your Party welcomed that Bill in the -
Rajya Sabha.

SHRI R. VENKATARAMAN: Shall I
say why? Earlier the Congress Govern-
memnt had brought forward a Bill contain-
ing this clause. They could not be inconsis-
tent. *

Therefore, the point 1 am making and
which you have missed is that, whether it
was the Congress Government or the
Janata Government, it has felt the need
for some kind of a regulation of this kind.
Therefore, there is nothing that is done
which is anew or something which is
outrageous as is now sought to bc made
out,

The last point which the hon. Member
made was. ..

SHRI M. M. LAWRENCE (Idukki):
It ig not that there is only Congress (I)
and Janata Parties in thig country., Other
Partiey are also there. (Interuptions)

MR. SPEAKER: Dr.
agree?

Smamy, do you

SHRI R, VENKATARAMAN: When
other Parties come to Government, they
will have to prove that. They will say
it only when they are in Opposition or
outside.
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[Shri P. Venkataraman]
The last point was, whether T would

:advise. We do not advise the Govern-
ment on these matterg because the
‘Central Government has the duty of
‘giving advice to the President whether to
assent to it or not on a judicious con-

-sideration of an factors.

SHRI SOMNATH CHATTERIJEE:
"Will you advise the President not to give
*his assent?

SHRI R. VENKATARAMAN: We
cannot gay that at thig stage.

DR, SUBRAMANIAM SWAMY. One
-question, he has not answered.

PROF. P. J. KURIEN: Whether the
present law cannot be used to deal with
offenders. That question also has to be
answered.

“The Bihar Bill has not been receiv-
ed by the Government....”

afar Iz ag feer 3°

“The hon. Memberg are presumably
referring to the Indian Penal Code and
the Code of Criminal Procedure (Bihar)

Amendment Bill 1982, as passed by the
Bihar legislature.”

T& Sa A 3T aG g | 3. §,
W I A IVTE, TG B ATHT Th
q@ TEIE ¥4 8 SR @ 9
R T a &13 g, @ ag ASEl
g TR gy T ¥ Pewgwey v
T He AT AW F qWHA @A g1 g7

“The Press ig not only free, it is
prowerful. That power is ours. It is
the proudest that man can enjoy. It
was not granted by monarchs, it was not
gained for.us by aristocracies, but it
sprang from the people and with an
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immortal instinct it hag always worked
for the people.”

feewm &1 qa@ &1 TPEwHT &1
TG 49 F & TE T Fo7 AT @1
AR IR SWT Fo7 I gf | fe=-
W &1 T 7 faas, m@n’(m
TRT IgT & | S A favic M Iw
X BT IW9T dfahT Iw o wzq &1
SR ®WE, @& F w7 femr
ST & ' FEerd T 0g, o SR

W Bl g e &7 wd F g%

o, T F gg gt gwws g1 PE
AT dT Haad F97 graT g 1 Fal
g4 Pewmga fouT g° P sl TeT oo
T & &I W ST oaEErd w
Famell g%, ag ag T

“It would also include the lurid ex-
posure, unrelated to (he public interest,

of the personal lives of the

individuals. . ..

TF ARHT F=5° 9% 9 3T g9 §
*ﬁ‘tm HT 99

A FA g
AT, IZ FTT TWF FHA g |

A man who is weak in his private life
cannot be expected to be noble in public
conduct. . ..

SHRT RATANSINH RAIJDA: Corrsct.

SHRI MOOL CHAND DAGA: 1t is
not tha; a person who has changed the
place, has changed.

e g, T A I T HAT W
AT T Jg A1 I A 3§
P =g fasr 9x Ta=TT FT=C &TAT |
¥ Y FT JETTEHT 105 T2 H AT

SLCUEN

“No member of Parliament shall be
liable to any proceedings in any court
in respect of anything said or amy vote
given by him in Parliament or any
committee thereof, and no person shall
be so liable....”
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o §§ IPdETHE & I 105 UTQ
& FeANT §F XA & 9T W T FH P
Y & T g dfaw IF & Paomd i
7 @Tg AR Agt g gaEar g
FN &, HIEH ATH @T JT HIEH A6
qgfesr g | 7 95 g PaguTa: g
R & fd w7 A P
T g X a9 & F=T, gX U

T TH G FF A A | IgH
wieT Padaqr g7 &7 g T_T
HIGT T IJGHT I94 qTAT W TR
g, IFH R W MAFNT § arﬁ
g gaEgeET & qa o W g ag Al
ARG H g 71 g P snrr
AR FI TET & 97 7 SRS &
T @78 QY ga § 3§ AT
F OJQRT T HT | qfEwT T q=T
T & @t s®w@ F1 =F, A
% sqTd 1 AT FAT SE®LT I3 ¢
Y gAY T9TT WA S 7 g o fen gw
fe=mm & 99 &1 Aw131 T HEHI
T Agt TR & afc g A
#Paﬁrﬁrm.a‘u

£

o T Fgd g fah S goxd  onta
WX & g 1 afe I g s ot
m‘?aa"sn"t MG g HIX i 19
HT AR F-mr f‘%arsﬂaﬁ qﬁ—rfr

JF|FE ™R v&rawa‘mag’f’ 5g
AT A O §ST ZIAT AT § FAN 6 ag
#fvra‘:mwr-fa‘mﬁg Pegan are
T P& goa afeT sezm o P

ST I T T FIY IE T

1 gq a0 TS & | femwm &
IAA FT JE H Fg PamE g

I T, aff*a?fhmra‘ g
m‘fﬂgﬁﬂ'mg'%ﬁrﬁ Y
T& GO O 9g1 W1 W@r g, I9
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& 9 & @ U9 @@ 91§
L TF TN I AW & Paaws |@F
T FgAT & dfed oaT INe Pemar
&% a9 qx favig & g | g & -
Fesn &1 o #81 ot g, Paadt &
Ay ofswmic Prmedt g, wew W
Feat Pamradt gint  JfaT 3= 9ed °
& g1avg gL FEH FuAr Fawrr gEar
g | gw fgRam &% aiex ¥ Pozamw
TEAT T |

T, 3§ ANFT AT E T T
TS 9RaT g | w9 9 Fiewa
19 #13gR asd g famgma o9
& el § femmg @ @ @ ™
FAT HI FT wE@ 4 0 FJWE S
FAT A TR E, I FA H A g
fer g Paar &7 amT F7 9 o1 ?
T AV 9 93T & Ia @ |

T FUT JAS ATAT h1 HT3 S G-
f'-wwa‘? Wﬁ%‘ﬁmﬂa 99-
@ AT | 9TEded! ®5 T 8, qfa_a-
Hl T@L @ T FgiE HS @
FATA W @ HiHAEA WE & A<
mrrmmvrma‘mﬁ‘u’r arai
F ST d@ FT FT HIT | I 39
I &g i i-Famuit F#T @ v T
T A EHAT H AT T | FETAT
¥ 9WA1 IRar g P& g@awraw &1
o #r gt W ag Agr & e o
Ag A & 1 # e ¥ ow § Img
FETT T JT FIeq J® T4 HT &H
=’ T IRT g, Powwt f& s
A g1 A A gl A #T IV 7y
garg fo afesa 15 & I=RX o
I wrefaat s sk nasagfer &
mmgémq‘hraa &7 CEAN

feg g° g a1 g7 @ e 50
aﬁgam%‘{f{q@fsﬂﬁ?ﬁqm@-
Fgfea &7 7 a @t J1 7@ &1

mﬁma'uga’%qinﬁmmah
g2 A1R% & At § i Wy Py
g, ST X AY FUT FH T ST |
g &% FT g % fodt 1 ot B
IR § A =R AT ST s
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[} w& == =zl

IR Py I T & s FdEE
FR7 g fag qwifawe @ a1 a_T
X FHT T &1 TOW@ Fgl g
T |

SHRI R. VENKATARAMAN: Mr.
Speaker, Sir, Mr. Daga is a champion
goal-keeper who scores goals on his side.

DR. SUBRAMANIAM SWAMY: That
is no praise. We are all Members of
Parliamen¢ here without party affiliation.
Sometimeg we praise you and sometimes
your Members can attack you.

MR. SPEAKER: Is he a mis-guidzd
champion?

s} T §ASHT W @l N
&I AT TBT AT

SHRI R. VENKATARAMAN: If
you cannot understand a joke then you
please sit down,

Sir, he raised the question of Article 19
but he forzot that Article 19 contains
Clause 2 which permits legislature to
impose reasonable restrictions and these
are reasonable restrictions.

AN HON. MEMBER:
reasonanle.

They are nct

SHRI R. VENKATARAMAN:
Whether they are reasonable or not it
is for the court to decide. Sif, all his
elequence on the frecedom of Press and
freedom of [Expression being ‘ost is
totally irrelevant. He went on dealing
with the provisions in the Bill forgeting
that we are not dealing with the Bill. We
are not debating on the Clauses of the
Bill. We are debating whether Central
Government’s ‘assent should be given and,
if so, what are the basis but he went on
detailing and reading clause by clause as
if he was a Member of the Bihar lezisla-
ture, I want to remind him that hx is a
Member of Parliament,

MR. SPEAKER: You mean a mis-
placed champion.

SHRI R. VENKATARAMAN: Sir. I
have nothing more to add.
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12.19 hrs.
[MR. DEPUTY SPEAKER in the Chairl.
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T[T FFWH § | a9 TFwe F@
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grar Irfgd &k @ @ & I@tae
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gg Ux uitas faguta &1 Id g !
9 H1 TAFAT HT (TVITT Tg TG av
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&1 Jer91 fZar 9T 47 Tow gHreR. <
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0 a1 IR 9EOA HAC H#
qedY 3T | OF T THRX F1 =EAAT
T FO9 AT M ST 2 1 @AY
FATEERY I AN 9T F |

FATE 1954 & g7 graaas q‘—
TP & §9Y @ TN g Huzw T
Trg PeguTRY & Paequr Paam om0 &

-



33 Abridging Freedom SRAVANA 16, 1904 (SAKA)

T @R & a1 . & (H&R
Y HACS . | @A @Re AT

(1) If® g sqw@ g5 & &
Y AW § OAHIT FA HT
THAHIT FgA & [9¢ GATT G
TE FH @ ANw d AT
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qEdtT ug grafas  Ffesmr)

T gAfIE vgg T YT 9WI-

TR fwiEdl @ Frarsaet 9

qa fafare 3ewafaat &
fazamy & @19 FRT &T |

— MR. DEPUTY SPEAKER: You need
not read all the 17 points. You have
said it. Everybody would have read 1it.
1f you read all points it will take more
time,

W W ATY OW: ANT JIF &7
FruT-3TeT Ser fear g 1 WE ot s
T FI A4 JIMAT

/¢ TR EEE T -

(3) 4% TFRIC HT  FHAA D
FFAT Td FHRT 7 01 FHd -
FaT ZivT AITRT T FAHT TLAT
T IHG J@T T sfza

(4) TFHITT &7 TN #cﬂ:f YT
yeiAET d G A
FAE W ey o4 T gIR
1 gREAT gT, @F FH A
@M 9178d | '

Y IS g GETL AT TE AAY
TWIaE T ® 49 a fge s
® OIS F1 FAAT FHT I ™A
mmm'ﬁmﬂf?
wqmaﬁwmﬁ?amm &1
feg qeg @ wihaw &1 T o

q=ar g’

F & Ty
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(5) TFFRE &T 2@ T4 HW
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w & 7w fod 15 af o1 &= qiez 2
& s wear syar P sTRIT
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¥SW d& g &, @EE  ATHE
g. ... ()
MR. DEPUTY-SPEAKER:  Please

allow him to speak. Don’t record any
other thing (Interruptionz)™®

Nt I &Y TW: T geVg< AT

g mmnﬁ IV ATHRA
T, T F & ¥ /W a=r qW
WIE, T TF T@ K A 1 I
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g, o rr{ gAY JTATIOT H7AT g‘nn |
AT} & 417 07 fvem a7 o 0% @
T3 I o7 PR mmm TS
& qr rfvnwxrn’wfvwfwm oA |
q aE A A FTEET T F O ww
wret f9z sl foet P e o &
fwur g8 a1 a8 gamd el @7 &
HTE 47 ITHT THT 51 Taeay wifgd
T gAY Ig 9 qivw A FTE g
#fe g sPhm azr 78 fo gw
Q‘H’rmwf—ﬁwawaﬁ?mgﬂ#
#fayd =1 §70 g W A &
ag u AT PG 5|

T F1 ATHARY & A7 77 TET o
fequil £5° | & TEiTifae #€@ari
AT

that full debate was not gllowes,

= @ ®- H Fgqr Wl g =
& afafy # 27 1915 A1 45%
7 Paivt war @ a1 At I I,
N = Pag TRy, 91 WIKET ST
Y, =Y vanrw fea, afr sFa
et , ity st oy g fagamat, -
A srfae et & Jar .

]

st TwTEAR Fre: I W aEt
e g am P st www Wl
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FETTE T & |

MR. DEPUTY-SPEAKER: Mr.

Shastri you are iaterruptiong him. This
15 not proper Mr. Ram Swarup You
don’t reply to their questions. You carry
on your gpeech. In callirz Attention
discussions, you need not rcply to any
interruptions.

(Interruptions)*”

MR. DEPUTY-SPEAKER: You need
not reply {0 any interruptions; you carry
on. For your information, in calling
attention, interrpptiong are not recorded.
Therefore, you need not reply to them.,
1t is not allowed: interruptions are not
recorded.

Mr. Ramswaroop, you carry on. QOnly

your spcech and-the Minister's reply will
be recorded.

(Lnterruptions)™”

MR. DEPUTY-SPEAKER: Do not
record any of these interruptions, This
kind eof interruplions would spoil the
1sslic,

W W &=y W 37 favTs En"f"
FERA W WH ¥ fAuig @ wEom
afafa #1 27 I9%° &1 I 5 P
T, P g o & gfafafust
& gfafwag ot oer & s @
TF 2, a1 vt &, sY FAIfEg
ATIYTY, | AT 997 =T, AT
aFATe s, 97 997 o, =Y s
yar Pagumit®, Fa1 wrdlm #gfae

¥ (maarRd), st g« wEw,  Adr
WITHET whe xﬁf,wx’frﬁﬁm
#4171 g5 39T )

(zrare)
MR. DEPUTY-SPEAKER: Do not
record these interruptions...You capnot

interrupt like this. You know the rules.
I am sorry, I will not allow you,

(Interruptions)**

**Not recorded.
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St TW @™ : JUE 37ET,
T T W qew F ATaEY F1 O gAw
W IE g

Mr, DEPUTY-SPEAKER: Do not
record «ny interruption... This is not
being recerded. You go through the
proceedings :omorrow, and if you want
to objcct to :nything, or give a personal
explanation, You can do that. Why are
you interrupting every now and then?
It is not proper.

(Interruptions) ™™

MR. DEPUTY-SPEAKER: Do not
record any of these interryptions.
Nt T @Y W Patsew o=-

IRAN FHZT FHT T&H H1 TR &
?%T ® gAfAweey aF faar w1 3w
vy fqum o™ & gfeawy 7 I
Payas & oo st Fwyw  P=u o,
I A =T fog ey, wrwaw
Iqar 2T, Y IFEA Paara,

g I qz¥, = e oRe,
UHFETRT 9T, ’Sﬁ'cmmm' qTey -

MR. DEPUTY-SPEAKER: You have
prepared sufficient background: now you
put your questions.

(Interruptions)**

MR, . DEPUTY-SPEAKER: Do not
record anything except Shri Ramswaroop.
Ram. Please conclude and put your
questions now. You have got to complete
it. You have given sufficient background,

of Pregs (CA) i

you must put your questions.
not prepared: your questions?

Have you

(Interruptions) **

MR. DEPUTY-SPEAKER: We are
discussing about the freedom of press.
And you do not allow freedom of speech
in Parliament? Wy are you interrupt-
ing every now and then? Should we
not have freeidom of ¢nzech in Parlia-
ment?

(I'nterruptionsy

MR. DEPUTY-SPEAKER: When you
speak next day, you can reply to this,

St TH WEY AR I & A
% AR - FETET FHiaT § 5

TS O | I A

“If by the liberty of the press were
understood merely the liberty of dis-
cusiing the propriety of public measures
and political opinions, let us have as
much of it as you please, but if it
meang the liberty of affronting, calum-
niating and defaming one another. I.
for my part am my self willing to
part with my share of it and shall
cheerfully consen; to exchange my
liberty of abusing others for the pri-
viltge of not being abused myself.”

TR Um gy A% T |
W T AW @I OFEIE | BN

OHET FOLHT W JACRIarT Fwr

5.4 .34

P s wl P @ & 7 AR
guTataed & WY g WA Aifge |

MR. DEPUTY SPEAKER: Now you
can put the questions. Mr. Ramswaroop
Ram, now ig the most auspicious time to
put your questions ,

SR LR o0 B ORI i 1
Jifawm ST A" MW T H AT
TR | It ofeawm AR ., TWW

*?Not regorded.
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MR. DEPUTY SPEAKER: Mr. Ram-
swarop lRam, I think you have put
sufficient number of questions. 1 will ask

¢he Minister to reply. Please conclude.
I »w your last question.
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5 FawaT W

2%
3

T JAETH & 70 .0
W W WA gu a9
fee aa aw & Aoy T @
0w A R qRAI N 1 .

SHRI R. VENKATARAMAN: Sir:
The Hon. Member hag covered a very
large ground. He has gpoken about the
need to regulate Me Press, particularly
the Yellow Press In fact, hé has suppli-
ed what I should have as the Home
Minister, dons. I thank him for it; and
I shall take hig advice at the appropriate-’
time.

ot ygurw fag FAq (smEn): S9T-
&y AT, ¥¥ & HWET I FIMQA-
qq F A &G W@ HAT WA

gz faoefy = Fwen g @8 9 T
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MR. DEPUTY-SPEAKER: You
continue your question. You have made
your points.

st Jaoe fog 79 ¢ T ¥ A
TTHT O TIET A @ g, "W @
qfeasr & fgo *1 T F@a a0 |

o qHZAT  TAm ma AR 4

MR. DEPUTY-SPEAKER: Are you
dealing with the freedom of Press or the
Chief Minister of Bihar?

SHRI RAMAVATAR SHASTRI: He
is connecting it with that
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MR. DEPUTY-SPEAKER:
intclligeat person.
he wants to say.

He is uan
He will say anything

s ¥qarey Peg &7 0 7 ¢

_gam’a‘, 9 &1 @aexT & AT
g, "

Tt NIgmg@nfeaay o«
faw &, @@ q'tsm”ttmﬁ@iwza‘
T I TR/ ..

MR. DEPUTY-SPEAKER: If you
have made any allegations against the
Chiet' Minister, I will go though the pro-
ceedings.

DR. SUBRAMANIAM SWAMY: He
hag paid compliments,

F1
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**Expunged, as ordered by the Chair,

..]
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SHRI R. VENKATARAMAN; The
hon, Member said that there was a conspi-
racy to destroy the freedom of press.

DR. SUBRAMANIAM SWAMY: That
is true.

«SHRI R. VENKATARAMAN: If that
was a conspiracy, then, I suppose, the
Janata Party was also a party to that con-
spinacy.

DR. SUBRAMANIAM SWAMY: We
disown that. Why do you not follow the
Janata Government’s example. ...

(Interruptions)

MR. DEPUTY-SPEAKER: Interrup-
tions in Calling Attention are not record-
ed. Thc Minister need not reply to that.

SHRI R. VENKATARAMAN: I have
already explained that. Perhaps, the Mem-
bers did not near me properly. which ever
the Government, it it necesary to regulate
the freedom of the picess, the freedom of
expression, the freedom of opinion and all
that and in accordance with the Constitu-
tion, wherever the necessity arises, it will
have to be regulated. That is why the fra-
mers of the Constitution provided article
19(2); otherwise, they would have just
left with urticle 19, saying that the {ree-
dom of' the press is absolute, the freedom
of expression ™ absolute. That is why I
said that whatever be the Government
which is in power, there is need for regir
lation and, if occasion arises, it must be
used. . .. (Interruptions)

MR. DEPUTY-SPEAKER: You are not
permitted. He is not going to reply to you.
Why do you waste your lungs?” '
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SHRT R. VENKATARAMAN: If Gow
emment wants to shut our information,
that is not correct. But all the criticism
of the hon. Member is based on a mis-
conception and misreading of the Act it-
self. In the Bill it is provided that it is
not scurrilous 1o express in good faith
anything whatever respecting the conduct
of a public servant in the discharge of his
public functiops, or respecting his charac-
ter, §0 far as his character appears in that
context and no further. That is to say,
you have the fullest liberty us the press
to criticize in good faith :nythine done
by a public servaot in the discharge of his
public functions. Certainly, all the in-
stances whidn the hon. Member said are
covered by this proviso in the Bill itself
and they will not be shut out.

Then there is also another provisa which
says: any person attacking any public ser-
servant, respecting his character so far a\
his character bears in that context and no
further; that is to say, you can discuss the
conduct of the person in relation to the
public function he discharges, and only to
that extent, and not any further. That is
the limitaion. Therefore, any public criti-
cism of anything done by a public ser-
vant will not be shut out provided (a) it
is bona fide and (b) it i limited to the
extent of the discharge of the public fumc-
tions. This is a well-known restriction and
there is nothing new about it.

DR. SUBRAMANIAM SWAMY: Are
you defending the Bill?

SHRI R. VENKATARAMAN: He has
asked the question and, therefore, I am
answering it. In fact, the more questions
you ask, the more answers you will get
against you. That is the unfortunate part
of it

The next question is: will you make a
‘reference to the Supreme Court? Tt is
totally unnecessary. Under the law, any
person van challenge the validity of this
Act, when it is passed. He can take it to
the conrt saying that it is wlira vires of
the Comstltution, it is in conflict with the
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fundumental rights which have been gua-
ranteed. Therefore, the right to go to the
court is with the person- affected, or any
individual, and there is no need for the
Government to refer this matter.

The next question is: will you dismiss
the Bibar Government? I cannot be per-
suaded to answer irrelevant Qquestioqs,

The next question he asked is this: what
is ‘the guarantee against the abuse of this
provision? Any abuse of any provision of
law is certainly taken care of in our legal
system. Merely because somebody can
abuse the law, the law canpot be repealed.
In that case, the first enactment to be re-
pealed is the Indian Penal Code, because
it is capable of so much at use, The cntire
Indian Penal Code can be abused, if you
interpret it strictly. In fact, Mr. Macaulay
himself wrote that it is theft to dip your
pen in another man's link. Therefore, the
definitions are so strict that anything can
can be abused

13.00 hrs.

But merely because it 1s capable
of being abused that the law should
be abrogated i= a concept in jurisprudence,
with which T am not familiar, perhaps
others may be. So, thut also is not a valid
argument.

Then, he asked: What are we to do
ahen there is a conilict between the State
legislation and the Central legislation? I
huve already mentioned about it in my first
opening reply. I would refer my hon.
friend to Article 254 of the Constitution
and briefly say that if the State legislation
conflicts with the Central legislation in
reépsct of a concurrent matter, then if
the State legislation gets the assent of the
President. then the State legislation will
prevail over the Central legislation.

13.01 hrs.

The Lok Sabha then adjourned for
Lunch tll Fourteen of the clock.
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The Lok Sabha re-assembled after

Lunch at six minutes past Fourteen of
the Clock.

{MR. DEPUTY-SPEARER in the Chairl
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): With your permission, Sir, |
rise to announce that Government
Business in this House during the week
commencing 9th August, 1982, will
consist of:—

1. Consideration of any item of Gov-
ernment Business carried over from

today's Order Paper.

2. Consideration and passing of:

(a) The Industrial Disputes
(Amendment) Bill, 1982,
(b) The Motor Vehicles (Amend-

ment) Bill, 1982,

3. Consideration and passing of the
following Bills, as passed by Rajya
Sabha:—

(a) Tha Sales Promotion
Employees (Conditions of Service)
Amendment Bill, 1980,

(b) The
Bill, 1982.

(c) The National Waterway (Allaha-
bad-Haldia Stretch of the Ganga Bhagi-
rathi Hooghly River) Bill, 1982.

Rubber (Amendment)

4. Consideration of the motion for
concurrence in the recommendation of

Rajya Sabha for reference of the
Mental Health Bill, 1981 to a Joint

Committee.

5. Discussion under Rule 192 regard-
ing the Report of the Backward Classes
Commission.,

ot FEE LA (FFrE) ;. feed
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SHR1I BABURAO PARANIJPE (Jabal-
pur): I beg to raise the following two
points for submission to the Goverament

-
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to include them in the List of Business for
the next week. The two points are:—

(1) The recent arrival of prisoner®
relcased from Pakistan Jail reveal the
inhuman and atrocious treatment meted
out to Indian prisoners in their jail.
There have been disturbing news even
in Pakistan newspapers about the worst
type of treatment being given to Indians
who are undergoing jail sentences, many _
of them even without a trial. The
condition of prizoners, who have recently
arrived shows that such inhuman treat-
ment has brought insanity, ultimately
resulting into making them a mental
wreck. Sir, by no standard of human
behaviour this type of treatment has
been experienced anywhere else. The
matter is of urgent public importance
and the Government is requested to find
out some time to discuss this issue so
that our Government can assure the
Parliament that needful is being done
to protect and take care of those In-
dians, who are rotting in Pakistan jail.

(2) We have always been assured
that Government is concerned with re-
gard to dowry deaths. But in actuality
nothing much has been done. On the
contrary, over the last one year, there
has been increasing number of dowry
deaths of young women in the country,
particularly in Delhi. These deaths are
categorised as suicide, accident, drown-
ing, burning and such other nomencla-
ture. But the investigations are not done
on proper lines to trace these cases of
deaths. In many cares, the cases are
covered up or hushed up for lack of
proper evidence and in Some case® re-
portedly in connivance with the police
officials.

The matter is indeed of urgent public
importance and is agitating the minds of
the people in Delhi as well as the whole
country that something more and concrete
is to be done to set the deterrent to dowry
deaths. Hence a fullftedged discussion on
the subject needs to be included in the
List of Business for the next week.

afwq wmT wgar ;I

-
TERT, * TS qww | FAwET B
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DR. SUBRAMANIAM SWAMY
(Bombay North-East): Under items for
next week's business, I would suggest the
following.

. There is a considerable confusion about
what the Prime Minister has agreed to on
the Tarapur fuel question. In November,
1981, the present Government had flatly
rejected the idea of a third country like
France acting as proxy supplier for the
USA. Earlier, the Janata Government had
rejected the same proposal.

On the floor of Parliament, the External
Affairs Minister, Mr. Narasimha Rao had
said that contract with the USA wa%
‘dead’, and what remaincd was a ‘decent
burial’. But now Mrs. Gandhi has gone to
USA and has apparently breathed life into
the corpse and revived the contract with
a proxy. The French Foreign Minister,
according to today’s papers has declared
that two new conditions are to be alded
to the new contract. This means a blow to
our goal of sclf-reliance.

All this has created serious misgivings
amongst the people. Therefore there
should be a full discussion on the lara-
pur deal, and Prime Minister should as-
sure the House that our scientists’ work
will not go waste.

SHRIMATI PRAMILA DANDAVATE
(Bombay North-Central): When thz Min-
ister for Parliamentary Affairs makes a
statement in the House about next week’s
Government Budiness I would like the
followiing issues to be included in the next
week’s Government business:—

1. Poisonous and infected wheat for pubiic
Distribution System.

In spite of the warning by Australian
Government, the exporting country, Union
Government is importing 7,50,000 tonnes
of wheat contaminated due to spraying of
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[Shrimati Pramila Dandavale]

pesticide which according to the consumer
organisations like Consumer Guidunce
Society of India should be destroyed.

It is reported that the entirg quantity
of wheat procured by the Union Govern-
ment is infected with poisonous fungus
which also should not bg Supplied to the
consumers through public distribution
system.

Az this state of affairs is posing a grave
hazard to the lives of the consumers I
would request that there should be a dis-
culsion on the price and quality control of
items supplied through public distribution
system.

2. Police Conunission Report

Atrocious behaviour by the Police in
Siswa where women were reportedly raped
and houses phindered by the police, a Sub-
Inspector allegedly raping the wife of a
Constable in Delhi and reported torture
of Miss Madhu, an activist of Chhatra
Sanghagsha ‘Vahini, by police for trying
to protect 3000 Scheduled Caste residents
and to rescue a prostitute are instances of
the decling in moral standard of the police.

_In view of the deterioration in the law
and order situation in the country and in-
crease in the complaints about police be-
haviour, it is mecessary to find a basic
remedy to the malice.

I would therefore request the Guvern-
ment to place all the five volumes of the
Police Commission's report on the floor of
the House for discussion.
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(srerr)

MR. DEPUTY SPEAKER: You must
first give a notice. Do not raise it like
this. You must write to me and then
you must get my permission.

st st Py - uE-uEm gEE-EER
T 16-16 g9 GUg suT F f]U
g 1 (xmauw) #wr Paefer &1 o

=1ty |

MR. DEPUTY SPEAKER: Unless
von write to me and take my permission
1 cannot allow. There is a way to deal
with everything. I do not know what
you are saying bscause you have not
given notice. It is ‘not zero hour. You
must give notice,
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MR. DEPUTY SPEAKER: Don't
raise it like this. You mug; write to
me and then you must get my permis-
sion. Nothing will go on record without
my permission.

(Interruptions)**

o ®ivEs ow. Oow. 0. &
gW It faesr @ @ g )

MR. DEPUTY SPEAKER: Let 1ne
Mirni-ter reply to the various points rais-
ed by the hon. Members.

qaaiy & qur Pawfo i smaw
Wt (st Ww smme feg) o
Wy IqTeger wgisg, faq wwdT
ey 7 Pafve Pawgy o @
Q@R 9 FA & fau o fgu g,
# I 9 & I g1 s fad
sPwar g°, @ wmeifsT g &k
ATaRYSH TWH T aF &d HIUT TiEd
% §ueT Iufrye F® |

MR. DEPUTY SPEAKER:
of you speak.

Let one

st Wy FAR PHg . FOeme
na'mr AAIR F GEE FEM, A
i [ ) Fm:ﬂ—?zrsm 150{’

& @ atea ot TR Pre oo
geh1 fowe IJoaey g, 7 a§ &1
AT AT AT

(nterruptions)
MR. DEPUTY SPEAKER: He has
raised the issue. Now, why everybody
should speak. You meet the Minister
concerned and discusg with him. The
House cunnot give a decision on this.

—_— = —_
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MR, DEPUTY SPEAKER: You
please mecey the Minister concerned. The
House cannot give a decision on this. [
am so sorry. | cannot give a decision
v thig issue.

= afos TwW. Tw. . WA
g% ad g e FT® T | EF
!

FeHT feg T @ &

MR. DEPUTY SPEAKER: The
House cannot be conducted like this.
There is a way to deal with things, How
can I conduct the proceedings of the
House if every now and then the hon.
Members will get up and raise the issue?
They don’t give notice. This is not the
way. 1 am not going to allow more. I
have already allowed one hon. Member.

(Interruptions)

MR. DEPUTY SPEAKER: 1t is all
over. You cannot expect any decision
from me. There is rule on the gubject.

(Interruptions)

MR. DEPUTY SPEAKER: You are
not prepared to give importance to the
Bill but to something else.

SHRI SOMNATH CHATTERIJEE: The
Ministér concerned should be informed
of the sentiments of the House.

MR. DEPUTY SPEAKER: On any
poiny which you want to raise here, you
may give notice to the Speaker.

SHRT RAM VILAS PASWAN: T have
given nolice. >

**Nut recorded,

B oama v e EmASeamm — i wds m b TR
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SHRI MALIK M. M. A. KHAN:
Allow me to speak on this subject.

MR. DEPUTY SPEAKER: Only two
or three minutes.

SHRI MALIK M. M. A, KHAN' 1
will take only two minutes.

MR. DEPUTY SPEAKER: All right.

W amexy & Pag g
Pd’aw g =fga fowet &1 sv-
P et Faifswr @Cuts & Pan gt
T | &9 # gL dgew & fou &9
¥ &7 &g g9 fo@he & v& o7 @
& Prew afgd 1+ I gwI@ @i
g

(Interruptions)

MR. DEPUTY SPEAKER: I am
sorry; the Subject matter has already been
dealt with by Mr. Khan.
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Now, Mr. Balanandam.

(Interruptions) ™=

MR, DEPUTY SPEAKER: The
subject matter is one and the same. He
has already said about it. It has been
recorded here.

SHRT MALIK M. M. A. KHAN: You
may kindly communicate our sentiments
to the Minister.

MR, DEPUTY SPEAKER: Automa-
tically when it is recorded here. it will go
to the notice of the Government.

(Interruptions) **

MR. DEPUTY SPEAKER: Please
don't record all these things. Only Mr.
Balanandam,

I am so sorry. This is not the way.

One on behalf of all; he has already
spoken_

I am sorry; this is not the way. If we
have to follow this method, we cannot
conduct the proceedings of the House.
So, please cooperate. He has already
spoken on behalf of all. The request is
after all one and the same. The whole
matter is relating to Sport. Why cannot
you ac¢ sportingly on this issue at least?

(Interruptions)

SHRI RAM VILAS PASWAN: Sir,
I want to gpeak. .

MR, DEPUTY SPEAKER: One

minute.

SHRI RAM VILAS PASWAN: I will
take only 30 seconds.

MR. DEPUTY SPEAKER: All right.

**Not recorded. o
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to distribute them, you give them to all
Members,

(Interuptions)

SHRI RAMAVATAR SHASTRI:
Every Officer should get onc ticket only.

14.40 hrs.

TRON ORE MINES AND MANGA-
NESE ORE MINES LABOUR WEL-
FARE CESS (AMENDMENT) BILL,
AND IRON ORE MINES AND MANGA-

NESE ORE MINES LABOUR WELFARE_

FUND (AMENDMENT) BILL—Conrd.

SHRI E. BALANANDAN (Mukunda-
puram): Mr. Deputy-Speaker, Sir, the
Bill Mo. 18—The Iron Ore and Manga-
nese Ore Mines Labour Welfare Cess
{Amendment) Bill and the Bill No. 19—
The Iron Ore and Manganese Ore Mines
Labour Welfare Fund (Amendment) Bill
are to cxtend the welfare facility to the
workery employed in chronic ore .-mines.
Naturally, the beenfit is very little. Even
then there is no room 1 O oppose this
and therefore at the outset T say that I
support thig measure.

AN HON. MEMBER: Yes, he is
supporting it.

SHRI SOMNATH CHATTERJEE
(Jadavpur): Sometimes occasionally

you do something good.
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SHRT E. BALANANDAN: It is said
in the objects and Reasons that there are
6000 workers employed in the chrome
ore mines and their living  conditions
needs amelioration on which also there
can be no difference, But the pretention
of the Government of TIndia and the
Minister for Labour is that they are bent
upon taking steps to ameliorate the
conditions of the working class which I
must submit do not tally with facts,

Sir, with your permission let me divert
a little and give a few examples by way
of illustration. The other day the hon.
Minister for Agriculture piloted a bill in
this august House which was intended
to take away the little protection the
F.C.I. employees were enjoyirig—that is,
the protection (hey had from arbitrary
dismissal and other penal actions. Was
this for ameliorating the conditiong of
FCI workers? No,_ Sir. This being the
share of (he Agricultural Minister
let us see what the hon. Minister for
(anti) Communications is doing today.

SHRI GIRDHARI LAL VYAS (Bhil-
wara): This i< irrelevant, Sir.

SHRI SOMNATH CHATTERIJEE: He
is suflering from ‘communicable’ diseate.

SHRI E. BALANANDAN: His depart-
ment has a work-force of 74 lakhs. Out
of this, 2.75 lakhs are extru-departmental
staff. You will be surprised to note that
their total monthly income is around
Rs. 1.30 to Rs. 2.30. What is he and his
notoriously inefficient P&T Board are doing
for them? In order to cover up their in-
efficiency and corruption they have started
attacking the workers Sir, we are having
a big P&T Board and Mr Stephen is at the
top of it. What are they doing? In the
name of improving the efficiency of wor-
kers, Mr. Stephen is bent upon giving
troubles to them. Protection from transfer
of the Union officials is withdrawm, Union
meetings are banned in the work premises.
Even the posters and hand Bills of the
Union are not allowed to be exhibited near
the work places, etc. Now all these kinds
of atrocious -actions are being opposed by
the workers. For this service break is
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being imposed for 3000 workers, and an-
other 1000 and odd workers are being vic-
timised under one rule or the other. This
is how the Government of India fs ame-
liorating the condition of the P&T workers.

Finally, let me say something about the
hon. Minister for Labour who is here to
pilot this Bill. As we know, this House is
going to discuss two more Bills iatroduced
by the Labour Minister; one is the Indus-
trial Disputes (Amendment) Bill and the
other is the Trade Union (Amendment)
Biil. I would not like to deal with the these
two Bills in detail today, because they are
not the subject matter, but since our Lab-
our Minister has talked of his inteatioms
to ameliorate the condition of the workers,
1 would refer to them just in passing.
Whatever he may claim, the real intcntion
of these two Bills is to either curtail or
do away with whatever rights these orga-
nised workgrs in the country have. There-
fore, the claim of the Government that
they are takin steps to ameliorate the coun-
dition of the workers cannot be borne out
by facts. Above all, the 200-day old strike
of about 2.5 lakh textile workers 1n Boin-
bay thoroughly exposes his love towards
the working class. This strike has meant a
loss of 100 crores of rupees to the nation.

Now, Sir, let me revert back to the Bill
in question. What has been the experience
of the parent Act? The total number of
workers covered under this Act, enjoying
this benefit in 1976 was 93000, and in the
year 1979, the number got reduced to
74000; that is a reduction of 19000 within
a period ef threc years. While the num-
ber of workers was progressively on the
decrease, the production was on the in-
crease im the iron ore and maganese ore
mines. This is according to the labour
statistics. Though the production increas
ed, there was no increase in the collection
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of the cesi fund. Natunally, the collection
should increaze, but I do not know, why
it did not happen. The hon. Minister may
kindly explain to us. The hon. Minister in
his short speech indicated a figure of
‘Rs. 180 lakhs. I do not know, to which
year it belongs. However, according to the
figures of the Government, the income for
1978 was Rs. 169.39 lakhs, 1979, it was
Rs. 94.54 lakhs and 1980, it was 112.97
lakhs. This indicates that the collectiom of
cess fund was not done in a proper man-
ner. Some kind of lacuna is there. When
the production is going up, naturally, the
income has also to go up, but it is not so.
The hon. Minister may kindly explam.

There is another point. The hon. Min-
ister said that for the iron ore, the cess
rate is now 50 paise and for the manga-
nese ore, it is Re. 1/-. For the iron ore,
you can raise it upto Re. 1/- and for the
manganese oOre, You can raise it upto
Rs. 6/- as per the Act,but the rate now
stands at S50 paise and Re. 1/-. Before
1980, it was 25 paise. The price index of
mineral primary articles which stood at
120 in 1970-81 went upto 1217 in 1980-81.
That is, ten times in ten years. What is
the static factor? The static factoy is the
Cess which iy the amount given for the
welfare of the workers. It has remained
at annas eight from 1976. No increase
is found there. T know that the Mimister
can argue the case like this: if you increase
it, it will immediately affect the man who
purchases it. But the totality of the cost
of all goods is on the increase; and this
Fund as he has said, would be utilized for
medical and other facilities, the cost of
which ‘will also go up. For these items,
the cost increase is a genemal one. That
means the bcnefit will be reduced, mnatu-
rally, to compensate the rate of cess has
to be increased om this. So, the Minister
must consider this.

As per the amending Act also, it is said
that you may fix it as Rs. 6/- per metric
tonne of chrome ore. The original Act
also says that Rs. 6/- can be charged on
manganese ore, and Re. 1/- on iron ore.
So, T tell the Minister that there is a case
for increase. You have now fixed Rs. 3/-.
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For 6,000 workers, you are expecting Rs. 9
lakhs per amnum. What can you do with
this amount? You know it better than I
do, being connected with the labour move-
ment. But I submit that this rate has to
be increased—twice or thrice. This may
be considered by the Minister.

Coming to the expenditure side, the
figures which I am having are like this.
If at all some corrections are needed, I
will stand corrected. The medical expendi-
ture for 1978 was Rs. 43.66 lakhs: for
1979 Rs. 44.63 lakhs and for 1980
Rs. 54.31 lakhs. Thirty per cemt, more or
less, of the expenditure is on medical
treatment. For how many workers? As I
said, it is for 74,000 workers. Now you
can add this 6,000 also. These miners are
human beings. 1 submit that they are Hv-
ing in sub-human conditions.

I suggest one point about medical treat-
ment, which the Minister may kindly comn-
sider. The momey we are getting, accord-
ing to this Act, is very little. So, the medl-
cal expenditure has to be directly borne
by the management. The money saved can
be utllised for other expenses like provid-
ing good water and housing etc.

Housing means what? The conczption of
bousing for workers in the minds of Big
Sahibs who are heading the coal and
other mines in India, is nothing more
than cattle Sheds. It is not their mistake.
Their total conception is like that. Since
the money which we are getting is limited,
I request the Minister to see that the
medical expenditure is put on the em-
ployers directly.

What is the other expenditure? Tho
total of housing expenditure in 1978 was
Rs. 61.82 lakhs; in 1979 Rs. 49.03 lakhs
and in 1980, Rs. 60.13 lakhs. And you
can calculate how many houses can be
comstructed annually with this amount.
We always hear a hue and cry about the
shortage of houses. These mines are loca-
ted in the isolated places. Majority of the
workers camnot go and come back to their
place of work even once in a month. They
should ®ay near the place of work; and
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for that there are no facilities. I do not
say that big bungalows should be con-
structed for them, but at least the mini-
mum conveniences should be assured for
these workers.

When the Board and the regional com-
mittees are to be set up, I request the
hon. Minister to see that the representa-
tion of the organised workers should be
increased so that they will have some
kind of direct intervention and supervi-
sion. According to the Act itself, one or
two people are there, but for organised
workers, the number of representatives
should be increased. In our country, you
and we talk about workers’ management
in industries; not only participation but
they should manage the industries. Why
can’'t the Government think in terms of
at least 50 per cent representatioa in the
Board and Committees for workers? The
experts can be appointed by the Govern-
ment, but if their representation is in-
creased, then they can take care of their
Housing and a little more attention can
be paid to their medical exnepditure and
fund. No spending of money for the medi-
cal expenses from this fund: it sbould be
spent by the management. .

The Manganese India Ltd. is a Govern-
ment of India concern. The Goverament
of India is the custodian of law; they
make laws. In Chhatisgarh before a
month or two, the workers had to agitate
for implementation of the Minimum
Wages Act. The local management thought
it 8 a law and order problem.  They
immediately called the police; and when
the police came, and they had done it in
the usual way. They shot and killed three
workers. T am sorry to say this. In our
country, where the Government is the
employer, where the Government is the
law maker and where the Government
have to implement the law,—where the
workers ask for implementation of the
minimum wages, they are shot and killed.
This may be looked into.

In the coal mines, fatal accidents are on
the increase. There is a recommendation
for safety of mines. The wooden props
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which are being used in the underground
mines, there is a recommendation to re-
place them by steel. That is not being
done. It comes under your control. You
are the man imcharge of it, the =ustodian
of our labourers’ rights and privileges.
Therefore, I request you to see that it
should be implemented. We have heard
recently an accident in which 15 workers
died. What is the accident? The accident
was due to a decayed wooden prop.

15.00 hrs.

The Coal India arranges through con-
tractors wood worth Rs. 110 crores for
these props, and that they supply very bad
wood. That means death for the miners.
Therefore, I request the Labour Minister
to see—though it is not directly comnected
with the Bill as such it is your duty to
see—that these recommendations are pro-
perly implemented. So, finally,—I do not
want ot make a big speech on this ques-
tion, because this is a Bill which comes
to our aid and help—I only request the
Minister to see one thing.

MR. DEPUTY-SPEAKER: He has
made out many points. He has made a
pointed speech.

SHRI E. BALANANDAN: Here the
point is with regard to the coal miners
‘and other miners, a little more humane
treatment is to be given to them. There-
fore, for the administration of this Act
you should take proper care and the wor-
kers should be given more representation.

. One small point, with regard to my
State which comes under you. This, you
may -say i§ hesides the point you arc tech-
nical people; you are experts at that. I
am not so much an expert. The Iabour
Ministry i& the admlnistering authority on
agreements with regard to central labour.
We have a factory, Fertilizers and Che-
micals Factory—otherwise we have no
factories in Kerala under the :lentral
Sector, you know where there are 3,000
workers. ‘After long negotiations we had
fome agreement. Out of 3,000 workers,
300 are belonging to Congress (I); they
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the production and the
giving support to thcm,

are obstructing
management is
(Interruptions)

SHRI XAVIER ARAKAL (Ernaku-
lam): That is a bluff ! It is not relevant
to the Bill also. (Interruptions)

SHRI E. BALANANDAN: 1[I do not
want to blufl here. I do not want to biuif
also. I do not know how to bluff: T am
only saying that the Minister may look
into this and see that nobody should be
allowed to Break the agreement or flout
the agreement. by which the national pro-
duction will be Thampered.

Lastly, I request the Mimister to look
into these things.

SHRIMATI JAYANTI PATNAIK
(Cuttack): Mr. Deputy-Speaker, Sir, I
welcome and support the Bill for it brings
ubout the welfare »f chrome ore niine wor-
kers. The welfare of the workers is an
important function of any welfare State.
The Directive Principles of State Policy
laid down in our Constitution speak of
the welfare of the people in general and
securing just and humane conditions for
the workers in particular.

Ninety-two per cent of chrome ore de-
posits of the country are in Orissa. So,
there is a large number of chrome ore
workers in the State. I would, therefore,
like to express my happiness and congra-
tulate the Minister and the Govern-
ment, as he, hai come forward with #uchr
a welfare measure for the chrome ore
mine workers. The chrome ore mine wor-
kers number about 6,000 ag against. 50,000
iromn ore mine workers. Moreover, these
mines are in the same belt which is comn-
tipuous to iron ore mines. So it ig pro-
per to convert the welfare fund for iron
ore and manganess ore mine workers into
a,joint fund to include chrome ore wor-
kers. If we take an average of three de-
pendamts . per worker, the total number
of beneficiaries of this joint fund will he
about 24.000. Chrome is an important
metal and: its demand is increasing in .our
country a¥ it is uted in the production of
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stainless steel. The demand for it in ths
country as also from abroad is mncreasing.
There is a likelihood of expunsion of the
chrome mines. Naturally, the number of
workers will also go up. So, the welfare
fund created by this Act will be used in
the same way as i being used in chrome
and manganese ore mines. The welfare
activities will include medical, drinking
water, housing, public health, recreational
and educational facilitics.

The mining areas are mostly inhabited
by the Adivasis. These pcople have been
vonnected with the mining areas since
their childhood in such a way that thezy
cannot switch over to any other ociupa-
tion like agriculture, etc. So, these areas
are very semsitive areas and we should
not lose any time im expanding welfarc
activities in these areas.

The major difficulty faced by different
mine workers is that these funds being
part of the Consolidated Fund, have been
used more often as a budgetary support
rather than ameliorating the conditions of
the workers and for providing them with
the widest amplitude of welfare activities
at the earliest.

The welfare pattern is very well known.
If you take the medical facilitiek, the
hospitals generally are not equipped to
deal with many diseases including injuries.
25 per cent of fatality occurs for waunt of
proper medical facilities. Sometimes, the
hospitals are situated at such a far off
place—35 kms. from their place of resi-
dence—that the workers cannot make use
of the facility. So, the medical facilities
should be provided to them at their door-
steps, so that they can utilise those facili-
ties. Besides that, mobile dispensaries
should be provided in order to save the
lives of Lhe chrome ore mine lahourers.
They should be protected from the inci-
dence of microbal diseases, water amd air-
borne diseases and occupational diseases.
For that the welfare organisations should
have to take a different approach altoge-
ther. Domiciliary treatment is not enough.
Preventive aspect is the crux of the mat-
ter. i x
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For that purpose, the mobile x-ray
clinics should visit those places =0 that
the labourers and women, who generally
show an apathetic attitude towards the
preventive aspect, can have their thorcugh
x-ray check up automatically and regu-
larly.

This is the decade of sanitation. In
this decade, drinking water should bc pro-
vided in an extensive way. There js a norm
that one tubc well be provided for 250
people. But in these areas, generally the
workers do stay in a scattered way. So,
this norm should not be applied in the
tribal areas. The welfare fund should take
care of it.-‘The workers should be provided
with enough housing facilities. Besides,
there are so many facilities about which I
have to tell you. But this is one of the
points I have to raise here because my
predecessor has already said that the num-
ber of labourers is gradually decreasing,
specially, I think, in the iron ore mines,
and this is a fact. I must say the problem
of recession, glut and other economic
phenomena affect the labourers who are
rendered jobless for no fault of theirs.
I shall give an example for this. For the
last four years throughout the whole
world, there is more decline in the export
of iron ore. The export of iron ore through
Paradeep port is sharply declining—-you
must have seen it—on account of which
mines are being closed down and labour-
ers are also rendered jobless for no fault
of theirs. So, will the Welfare Fund come
forward and will the Government come
forward to correct this anomaly amd do
something? Of course, this is a policy
matter and it has to be looked into. Be-
sides, the Government have the policy to
generate employment opportunities. About
those labourers who have already bhezn
employed, the Government should see that
they do not become jobless and besides
this, T must say, I do not know whether
this” recession, glut and other ecomomic
phenomena affect this Welfare Fund or
not because we have to raise Rs. 9 lakhs
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which is of course not sufficient for 6,000
labourers. So. I ask whether this also
affects the Welfare Fund or not.

Sir, the Government should also see
that women and children are not exploited
by the mine owners. I am saying this
becausc a sizeable section of women
are also engaged in iron orc mines.
The Government should see that there
should not be any discrimination in respect
of equal employment opportunities :nd
equal remuneration that shouid he provi-
ded to them. Besides this, through the
Welfare Fund the Government should sec
thht some vocations are provided to them.
The day-care centres and creches should
also be there. All such facilities should

be extended to them.

Besides, the Minister has stated that
scholarships will be given to childrea. But
I must say, Sir, that the childrem of the
tribal areas are not at all attracted by the
educational facilities becanse they want to
supplement the income of their families
for which they are engaged in some sort
of work. Either they work or they go to

/ forests to collect wood and other forest

products. So, some concrete steps should
be taken, at least some greater incentives
should be given to the parents so that they
can send their children for schooling. Tm
this connection, residential schools should
also be provided. Unless residential schools
are provided. as also food. clothing and
other necessities of ' life. the children will
neither be attracted to them nor will the
parents send their childrem to schools. And
even if they send their children for school-
ing, there will be many drop-outs later on.
It is a fact that we are very particular
about primary education. So, the Minister
should take this into account.

In order to inculcate the welfare pro-
gramme in these areas, there is a Labour
Welfare Officer. T suggest that lady social
workers should be appointed to promote
welfare activities and also to co-ordinate
the welfare programme of the differemt
departments,
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Besides, there is a provision of constitut-
ing State Advisory Boards to advise the
Central Government in the matters arising
out of administration of the Act and in
matters relating to the implementation of
the fund. There is also a Central Advi-
sory Committee. Tt comprises of mine-
owners, equal number of staff and workers.
But one of the Advisory Board Members
15 Supposed to be a woman. | must con-
gratulate the Minister for making this pro-
vision. But in the Welfare Qrganisation
like this there should be two women mem-
bers because hey understand matters much
better than their counter-parts.

This fund like other welfare funds for
mines will be administered in consultation
with Regional Advisory Committees. There
will also be a Central Advisory Committee
1o ensure their effective functioning to
promote welfare measures for all sections
of society comprising men, women and
children.

With this, T support the Bill.

MR. CHAIRMAN: The time allotted
for this Bill is 1-1/2 hours. The Business
Advisory Committee has taken into con-
sideration that other important Bills have
to be passed. This Bill relates to workers
and certain other important things. To
enable all the Members to speak on this
Bill. Members may not take more than
six to eight minutes. Otherwise it will be
difficult to cope with the work.

The hon. Minister took eight minutes
while introducing the Bill. whereas the
hon. lady Member took fifteen minutes

The Members may restrict their spcech
to eight minutes only.
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FEA E, IAT IAFHT Pof=aq amy f
T fwa g1 € 1 3 IT-AT IS -

FTIYTT 9 F9F & AW § qg1 tud
T g ) ITIUT & YRT-43 & agd
W it & ITHT FIT WY ghawr gt
Pra gt 3 1§ Iwg PageT FT
TR g foF Iy zewxt & fgg o
qaw g ofeq g, fewaqae g,
AT § AT AT &1 FO_T Y g a4 -
T &1 afvsw § oy ooy 7 F: O
Afed fg=wm & kX FA9 @
FIE FA-FTHAIGR AL g AL IAH
FQ ;A ah F1g AT Fhaw T T wH
g 9 APEAT T 6 o J99 Tar
Fgl Wt sy 981 Pear 31 FE-
Fgl qar N giar g P& Pt Py
gE A &W qIEW FW FG g, 7T
APIT 20 SNEWM FH FE &, T T
AW A58 §, IAHT [HF q&@ &N
oW PAET, &1 IEYE 9 d& 9
Tg1 & T, q9 dh AL HT qH 3T
faer a1 @ 4

FE A G TF A Teaw &
A9 &® WY IT-UOIAERE R g, TG
W & #X §q @ FW FE aG AA-
T & §Iy 927 giar g1 99 TRFT
FTIF FIT gT I g, TF  IFHT
g9z agt frwar g 1 99 Pau enil
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faf~g w@d g, o &1 avg § ¥9-
TXiFT e T @ wea g, few
F1 gEq q@q @Ow g g 1 I
Fw g & 3= Y Py @yt o0e
& 7w gt & | ZIT whauw § o
Ay g AR T TN AT, A
dTEXY WM F 97 wer W OF, T}
IEVHET 43() 7 Pamr g g 1 I
w mg femr g3 g
“43A. The State shall take steps, by
suitable legislation or in any other way
to secure the participation of workers
in the management of undertakings,

establishmentg or other  organisations
engaged in any industry.”

T T @1 Y & fem oy mww
TN Gt §7 & Ug A aTeT AT ITIT -
Fa g, FEIfdhel 43, W § &7 I
1 qfd & fen ot s F© FT 1 FT
AIL & FAT AW T7 IT G & |
Ig AW F HT3 IdPes @1 T@T
Ig HTEIAITA 1 § T FTERA-
T4 qIT=] % HT 1T T & 4 3
FEIIAT M= F T4 ;-
w1 fgefwsigz g7 @1 #gt.c7i= &
I & FYAHS AT T gV, aqH OFH-
w1 g P a8 d9 & @iy = g
g | wEtE e 43 ®@ ag P oz
g
“43, The State shall endeavour to
secure, by suitable legislation or
economic organisation or in any other
way, to all workers, agricultural, indus-
trial or otherwise, work a living wage
conditions of work ensuring a decent
standard of life and full employment
of leisure and social and cultural oppor-
tunities and, in particular, the State
shal] endeavour to promote cottage
industries on an individual or co-
operative basis in rural areas.

TgE A Pagar fawoguo A,
foq &t sfawfas zwe  wfewm-
Pawfarert & Poar g°, 39 &T aw c@
FLAVE |



87 Iron Ore Mines and
Mines Labour Welfare
and Iron Ore Mineg

Mines Labour Welfare

[t <7 Peg a1ga]
T A & T O AT AT |
Qﬁafnga‘%mmfvaracr{w

TFH FE IH T AEIE, IA
& FoQ JAT-FFT FAT T U
A AW FT G, AFA-ARX & FAT
g JIC TTATATIE HT FAT FAA T g AT
g | T W qg THIEgER  qra I
P& Poae ot g fawr dax g are g
HT TR T T & FRIL T 20
qE g, IF & & (90 AW Th HEAA
= Pog @ 37 &7 aufag €7 § o0
Ny AT IT FT AT AT g dg S
T foer 72 &ix Pog a@ @ 97 &1
FEIW A I IR TN RS €,
98 TR F1 & | I feufw o0,
S7%t g% gfqas & wad I, F
Ty g9 |

Pafamw afee @7 &7 oAk
FH F 90, T F& & TaC A
Iq FTg U Td  FATEITE S A
ST |

TR =t & @iy &, W favgs
7Y S A q<T 4 = P g, I
TudT FIA

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar): Mr. Chairman, Sir, as
one who has associated himself with the
organization of workers in iron, manga-
nese and chrome ore mines in QOrissa for
the laut years, I feel that we ary at least
one step ahead today when these Iron Ore
Mines and Manganese Ore Mines Labour
Welfare Cess (Ameadment) Bili amnd the
Tron Ore Mines and Manganese Ore Mines
Lgbour Welfare Fund (Amecniment) Bill

haver been extended to the workers of
Chrome ore mines,

Last yecar we cami in a delegation fnd
met the Unipg Labour Minister and uthers
and we urged upon thein the n=ed ta in-
crease the minimum wages of workers in
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chrome ore mincs aud we also urged upor
them to include chrome ore in the Welfare
Cess and Welfare Fund. We demanded that
last year, and we are happy that today
the government has come {orward with
such a measure.

It is ome of the Directive Principles of
State Policy which enjoins on ali of us
that we shall have to assure better living
conditions for the working class. Today it
has become more important because our
hon. Prime Minister has  said in
the 20-point economic programme that
the weaker sections of the society deserve
more censidergtion amnd more concessions
from the Government. If you analyse the
composcicti of the working class so far as
mines £re CGDCe DT 1—iron,  Margat €sc,
dolomuie, limevtare chrome, erc. —yor will
find that about 75 per cent of the workers
belong to the weaker sections of the so-
ciety. Therztor2, | . sav that w is ai
Jeast 9 s'c¢p dical e tre rrestton tewards
which vz wan. «0 m ve.

I would like to point out one thing here
The minc workers.—1 have lived with them
for many years because T started my pub-
lic life organizing this working class—
form a class hy themszives:  vou cannot
compare them with other kinds of workers
becavse thav have v i ard werk in
remote areas where none of the moadern or
urban facilitiez exists. Coal, mica iron ore,
dolomite, limestone, manganese mine wor-
kers were covered under the welfate mea-
suregy previously. Tn 1963, the Tron ore
Cess Fund Act was enacted. Now this is
being extended to chroms. In Orissa, in
chrome ore mines about 5,000 workers are
working. The total number is about 6,000.
I think, 95 per cent of the workers of
chrome ore mines work in Orissa.

In this connection I would like to sub-
mit before the Government that, instead
of bringing this kind of piecemeal exten-
sion of welfare meavures—firat it was
coal, then iron ore, then manganess, dolo-
mitg, limestone and now chridmg ore—
there ghould be a comprehensive legisla-
tion covering all the ‘mineral ores.

T would like to bring to the notice of
the hon. Minister that in Orisst, in one
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place, Kurdha, granite stone quarrying
and granite stone crushing mills employ
about 7,000 workers, and there mostly
minor children and women belonging to
weaker sections work. Why not gradually
the Government of India should comsider
to expand these facilities by bringing in
these granite stone and stone crushing
quarries which are becoming a major in-
dustry today because of therapiq deve-
lopment of  building construction amd
road development work. I think this should
also be taken into consideration.

Here I would also like to point out one
thing. Ome disquieting feature is that in
1976, the total number of workers in the
irom ore mines were about 52,000 in the
entire country. In 1980, that was reduced
to 39,000. Similarly, in manganese ore
mine, the workers’ number was 28,000 in
1976 but in 1980, they have been reduced
to 23,000. In chromite ore mine, the num-
ber of workers was 6,000, If you look at
these things, you will find that in many
places, the mumber of workers either in
iron ore or in manganese ore mines Is
being reduced and, even the chromite ore
mines) the minec owners look to the price
in the international market. It is like gold.
The chromite ore is fetching a very good
price. In Orissa, you will find that Some
of the chromite mime-owners have stopped
raising of the mines because the price in
the international market had fallen. They
have reduced the number of workers also.
In Orissa, in the iron-ore mines thousands
of workers are being retrenched because
the mines were stopped. In Paradip itself,
about 2 to 3 million tomnes of ores are
lying because the ships are not coming to
the Paradip Port. Many of the workers in
these mines are tribals who have been
retrenched now.

When our maimr aim is to achieve the
economic amelioration of the weaker sec-
tions of the society, how to prevent the

"retrenchment of the workers? I hope the
Govermment will take this into consider-
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ation. About the administration of the
funds, in 1976, the total accumulation, if
I am not correct, the Minister will correct
me, was about Rs. 3.50 crores. Now, what
is the total accumulation in the iron ore,
manganese ore, dolomite and limestone
fund? I must say that the hon. Members
should not go by the impression that the
cess fund is one of the biggest achieve-
ments of the Government. It is only 2
supplementing effort of the Government.
I hope the hon. Minister will do well if
he places before the House some informa-
tion both by States and the Centre as to
how much of benefit has gome to these
workers by various welfare measures
undertaken by Governments in the matter
of medical help, education, drinking water
facilities and health care. This is a very
limited fund running to Rs. 1.80 crores.
I hope the Government will do well if
they highlight on what is the total benefit
that they are giving to these workers.

Sir, I will take two to three minutes
more. My point is that the adminiStration
of this fund should be looked into. My
personal experience is this. You have your
advisory- committees; you have regional
advisory committees and the central ad-
visory committees. Who are the members
on the regional advisory committzes?
How many times do they sit? Will the
hon. Minister -present a report to the
Howse on how many times they met aad
what kind of welfare measures were
undertaken by these Committees etc.? Was
it discussed by the workers’ council at all?
I think it has not been discussed at all.
The hon. Minister will try to see that at
least they meet once in a month or once
in two or three months. These regional
committees Should mostly be represented by
the workers themselves. They should als®
sit im the general body meetings and dis
cuss what kind of welfare measures should
be undertaken for. the year 1982-83 or
1983-84. They should themselves discus
these and finalise these. They should them-
selves say what are the welfare measures
which they need immediately. If these are
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implemented, then the workers will feel
that they are part and parcel of the cess
fund operatiom. They will also feel en-
couraged and inSpired that they participate
in the management of these funds. There-
fore; both at the regiomal level and at the
central level, these committees should be
reconstituted and the frequency of thesc
meetings should be ensured and ' the ac-
counting matters should be placed before
the general body meeting. I have seen in
one place a very big building being con-
structed in the mame of welfare measures
for the workers. But, what happened? 1
think only the officers went there. How can
the tribal people visit this building since
they will have no time to go to this
building at all. They must have spent not
less than 3 million rupees for the construc-
tion of this big building constructed out
of this fund. Therefore, the hon. minister,
coming from the trade unionists, will at
least apply his mind to see that every pie
from this fund is Spent only for the benefit
of the workers, for the welfare of the
working-class people. I have seen in Dhan-
bad and other coal mining belt ureas—
even in my own area—a lot of exploita-
tion is going on. In 1957-58 a committee
was appointed to look into this exploita-
tion and they found the mining workers
and their families are being robbed by
the Sahukars and moneylenders. So, Sir,
why mnot we see that in all the welfare
measures which are adopted the workers
themselves participate in these measures
and thus feel that Government is doing
something for them?

Lastly, Sir, T would like to know during
the last 3 years from the Cess Fund how
much they aimed at and how much they
ipent on different welfare measures like
education etc. Sir, I think among the wel-
fare activities the major thing that should
be included today—whether it is possible
or mot it i¥ for the Government to con-
sider—i% that rice is selling at Rs. 3.70 per
Kg. in Orissa. [t is impoasible for a com-
mon man to buy rice at such high price.
Why not the cooperative stores in which
the workers themselves  participate and
scll these commodilies wiv thit they are
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not exploited by the middlemen? With
these few words 1 commend this Bill and
I am happy that the hon. Minister has
brought this Bill. I fully support this Bill.

B TR AR (TEAT): W @I
T&h gy 7 favrst R far s«
g | UF g ¥TIH W qYT WS
ITEH A HH  HATT ITHT N7
favrs g° ot g7 g wIm= ;W
qYT HIAT  JAEh G W SedTw

wmne & P g |+ T AR |

gt PR ag A @ g o
T: g FIE ] & HAT FE @ T90
77 g &1 gvalg g 1 W WA F
P 7 @1 &T T IW | FT FIW
T2} a9 LA F A qg  FERT
mquszWﬁM|
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T W g dfew gw o3 A
RS § P& weey &1 wfodrsar o
gx gl & & 515 g Paw sTU
wWier & aw awds F@ T 1.

DR SUBRAMANIAM SWAMY
(Bombay North-East): Sir, the Bill is
of limited import and, therefore, one
cannot really obect to it because the
Objectg and Reasong make it clear that
this step is in the right direction, how-
ever small it is. Knowing the hon.
Minister for quite some time, the Minis~-
ter is by no means areactionary. He
alwayg sideg with labour when he is net
a Minister. But unfortunately, the com-
pany he keeps with is such that he has
been forced to bring before Parliament a
series of anti-labour measures. I would
like to take this opportunity to say &
little than just about the Bill. I woul@
like to bring to the notice of the House
the general climate that is being built
against the labour.

16.00 hrs.

I am also not anti-labour; in fact, my
constituency im Bombay is the poorest part
of Bombay and 75 per cent are factory}
workers, and another 15 per cent are low-
paid office employees, and in every elec-
tion, T had to face some big trade union
leader. In 1977,, I had to face the Gene-
ral Secretary of INTUC, Raja Kulkarni
and 1 had to defeat him, and in 1980,
Datta Samant was the candidate against
me.

SHRI G. M. BANATWALLA (Pon-
nani): How is it all relevant to the Bitl?

DR. SUBRAMANIAM SWAMY: 1
am preparing the gound. I will come to
Lebanon and Israel in a minute; do not
worry.

PROF. MADHU DANDAVATE (Raja-
pur): Tell him that even an aeroplane
has to walk for some distance before it
takes off.

DR. SUBRAMANIAM SWAMY: Tbat
is right.
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MR. CHAIRMAN: But when you come
to Israel and Lebamon, you must oppose
Israel.

DR. SUBRAMANIAM SWAMY: of
course; I am to'ally oppose to Isnael, but
that does not mean that I am opposed to
making friends with Israel. I oppose their
policy, like I am opposed to your policy,
but I am your friend.

Now, really thz question is whether
therc will be a fundamental change in the
livelihood of the workers in these indus-
tries because of this Bill or because what
the Minister proposes to bring in the com-
ing days or in the mext session. That is
the real question. Statistically, 1 have seen
for many industries including the iron-ore
mining industry, that the share of wages,
measured in real terms in the total distri-
buted revenue has been consistently
comimg down since 1965, and, therefore,
the share of workers in the national pro-
duct also has come down. I do not know
of any country in the world, where the
share of wages and salaries has actually
come down. In the United States, a capi-
talist country, in Japan and England, the
share of wages of workers has been con-
sistently going up. The share of wages in
England, for example, today in the na-
national product is something close to 73
per cent of the mational product, whereas
in India, the share of wages in the na-
tional product is only 35 per cent. Twenty
years ago, it was somewhere close to 50
per cent and it has come down despite all
the progressive legislations that one talks
of and despite the 20-Point programme
which Shri Chintamani Pamigrahi talks of.
How is it that the share of wages in the
national product for workers has come
down? And it has been happening in every
industry. I would like the Minister to See
the Labour Bureau statistics, and the real
wages, deflated by a gemuine cost of living
index, not the one they put out, which has
all kinds of fraudulent ways, plus the
prices that they uSse—some of them
are controlled prices. If the cost of living
is calculated on the basis of proper mar-
ket retail prices, and the money wage is
divided by that, we will get the real wages.
T will take a challenge, and 1 will show
it. to you, Sir, that: the real wage today is
less than what it was in 1960.
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Again, Sir, this is unprecedented that
the real wage has declined in terms of
per capita consumption of edible oil,
pulses etc. Therefore, it is not proper for
us to go and tell the workers: “Do net
agitate, do not strike, do not go on hartal
etc.” They will do it under the most re-
pressive system, as Shastriji knows what
is happening in Poland.

SHRI RAMAVATAR SHASTRI: Of
course, I know, but don’t you know also
the situation there?

DR. SUBRAMANIAM SWAMY: [
would not go and tell the workers, that
they should mot go on strike. Take the
Bombay Textile strike. Honestly, it is a
matter of great regret that the wages of
the most inefficient textile mills are the
same as the wages of the most efficient
mills in Bombay. How can you justify
this? Bombay Dyeing pays almost the same
rates as some of the ‘broke’ textile mills.
You cannot tell the workers that they
should not get a wage rise. This is wrong.
Despite all he propaganda, the producti-
vity of workers has been going up con-
sistently at the rate of 3 per cent per year,
whereas the real wages has been coming
down. This I can prove with statistics; if
the Minister calls a seminar I will come
with white paper to establish all this. I
have been a Professor of Economics. If
he arranges for a special debate, I would
be very happy to produce all the facts.
Therefore, this is the question.

The second part of this is that the fruits
of the Jabour of such workers in iron-
ore are not filtered down to the workers.
Shastriji has rightly said that these mining
workers have to do a lot of physical labour
at great physical risk. Now, their products
are getting exported. Take for instance
Iron-ore. Today lot of exports are taking
place in iron-ore. Forty million tonnes is
the production of iron. and steel. Vast
amount of it is being exported. In fact,
in the case of Kudremukh according to
the agreement the whole mountain was to
be exported. And the quality of the iron-
ore is top-class. Recently Japan, which
imported iron-ore from us paid a bonus
of something like RS. 12 crores, because
the quality of iron-ore was higher than we
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stipulated in our contract. Therefore, out
‘6f their guilty conscience, they said, all
right we have earned better than what we
have bargained for, we give you bonus.
But none of that filters back. This is the
important thing. Therefore, we have to
look into that context. Not so much cass,
45 paise so much or from Rs. 6/- he
wants to raise Rs. 10|-. Tt is not the ques-
tion. The question is, there is the fruit of
labour. It is getting translated. It is getting
exported. Recently the export price of all
these products actually had gone up. They
have gone up from 12 dollars per tonne
for iron-ore to 16 dollars per torme, but
none of them is reflected in the wages of
workers. So, how can you ask the workers
to keep quiet? They may not understand
the sophisticated economics, but they cer-
tainly understand such simple and straight
forward arithmetics, particularly in view
of the fact that during the last three or
four years, there has been now a fumda-
mental change.

AN HON. MEMBER: What happened
during the Janata regime?

DR. SUBRAMANIAM SWAMY: I
will not defend everything. In two and a
half years we did more than these people
have done in 30 years. If we are in power
for 30 years, we will create revolution in
the coumtry. You wait for some more time.
Next elections are coming very soon.
There we will show.

The other point is that Government not
only in the export sector, but locally. ...

AN HON. MEMBER: What a wishful
thinking;

DR. SUBRAMANIAM SWAMY: We
live on wishful thinking.

AN HON. MEMBER: You carry on

with your wishful thinking.

DR. SUBRAMANIAM SWAMY: We
were complacent like you. We used to say
to Comgressmen: ‘You will never come

back. But you did come back. So, take
lesson from our complacency.

SRAVANA 16, 1904 (SAKA)

Manganese Ore 100
Fund (Amdt.) Bill
and Manganese Ore
Fund (Amdt.) Bill

Along with the fact that the value earned
in exports is not being translated back to
the workers, take also the internal posi-
tion. Is it not a fact that the prices of
steel, pig iron, cverything has been de-
regulated? Now there is no control on
them. As a comsequence, profits of Tatas
and all these big owners have gone up
very substantially. Their share in the mar-
ket has boomed. But has it been translated
back? Why has this not been translated
back? Therefore, I would like the Gov-
ernment to monitor in those respects, not
that whenever the workers say we want so
much, then you start megotialing with
them, then you try to break their strike.
That is not the way. You should have a
constant monitoring unit which looks at all
these and all these breakdowns. And then
what is due to them should be given to
them without their asking. If you do that,
as it is in Japan, there will be hardly an¥
sirike. I don’t thimk the workers want to
go on strike. Tn fact, when I go to the

“ houses of textile workers, their women are

are unhappy. Many of them are
in tears. They say their husbands are sit-
ting at home, doing nothing. They want
them to work. I have not seen any worker
willingly wanting to go om strike. But
when they are faced at a dead end, this
is what happens. A little sympathy from
the Government and this kind of analysis
of what is their due coming automatically
would produce the right climate in which
the workery feel a share in the produc-
tion.

Therefore, Sir, while supporting the
Bill, I must express great regret at the
anti-labour tone that has beem set by this
Government,

SHRI XAVIER ARAKAL (Ernaku-
lam): Mr. Chairman, Sir, the Bill seeks
two things. One is to convert the existing
welfare fund so that the chrome can also
be included. The second is to impose ex-
cise and customs duty at a rate. There is
a universal support for these Bills from

every quarter of this House on these two
subjects.

I have two reasons to support the Bill.
Ome, is that it will reduee the administra~
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tive expenses considerably and Ssecond,
there will be a uniform welfare activity
in the field of miping.

The welfare of the Labour is in the
Concurrent List, Entry 24; and mincs and
minerals are controlled or regulated by
the Unirn List, Entry 54 and 55. And also
the Staty List 23 is subject to the entry
54 and 55 of the Union List. So, the
three propositions I put before the
House are: (1) Has the Government con-
templated the mationalization of the entire
mining industry? I have been demanding
this in this House quite often; (2) Dr.
Swamy has highlighted an aspect which I
also have been mentioning in this House,
viz. has the Government applied its mind
to stop the export of iron amd other ores
to other countries? He has cited the good
example of Japan. We can have joint col-
laborations in our own country, where
Japan can be invited to have industries
here, and develop them here rather than
our exporting the ores; and (3) The Mines
Act of 1952 and the rules thereunder
require reconsideration and evaluation by
this House, because many Members have
expressed their anxiety on this aspect,
especially Mr. Panigrahi, Shrimati Patnaik
and Dr. Swamy,

Now, the answer from the Labour Min-
ister will be: “This is not within the
jurisdiction of my Department”. T beg to
say that that attitude should not be there.
Let the Governmemt come forward with
their stand on these three issues.

We have vast experience in the field of
welfare activities in the mines. If you re-
fer to the Acts of 1951, 1961 and 1976
you Wwill find that five things are especially
‘mentioned, viz. housing, medical care,
water supply and educational and recre-
ational facilities. As you, Mr. Chairman,
yourself correctly asked, how much have
we spent? Who are the beneficiaries? How
far has it gone down to the people who
deserve *it? I hope the Minister will give a
proper reply, and a statement on this issue.

I also agree with Mr. Balanandan when
he says that at present the rate of iron
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ore cess is only 50 paise per metric tonne,
and on managanese ore, it is Re. 1/-. He
has givem some statistics, which I do not
want to repeat. I submit that that rnate
should be revised, considering the require
ment of this labour sector, and weifare

“activities. That has to be revised, to bring

it on par with other rates and the demand.

Our lady Member quite correctly put it,
when she highlighted the problem of un-
employment, old age and lack of mobile
dispensaries. So, we would ’ke to know
what is the Government coming forward
with; and how far are the lcssoas we have
learnt from the Act of 1961 and the Act
of 1976 going to be incorporated into the
present Bill.

These are the four points to which I
would like the hon. Minister to give
serious consideration. T hope he will come
forward with an answer.

With these words, T support the Bill.

st QAW sw@ @t (FrsAn)
TITa Y, @8 TR W quT HE
FTEH & FH FHEAT ITHL JX A
G N qdl TS JqE 1 59
®wegry Py garyw Pavgst &1
Fmiq &1 g, a3a1Y T PaTE wfwant
1 FAA F TfE § €T g1 ATHGT
g | 78 9= 1A% sga gl W fafyw
FZ1 F1FA | T 6000 SPHEHT &
FeamT & Pog 9 & VT #1 3I7ey
FE I @1 g, AT zg ®a  Pue-
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*SHRI S, MURUGIAN (Tiruppattus):
Mr. Chariman, Sir, I extend my whole-
hearted support to the Iron Ore Mines
and Manganese Ore Mines Labour Wel-
fare Cess (Amendment) Bill as also the
Iron Ore Mineg and Manganese Ore
Mines Labour Welfare Fund (Amend-
ment) Bill, which have been introduced
by our hon. Minister of Labour.
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The hon. Minister of Labour through
the first Bill proposes to levy Rs. 3 per
tonne of chrome ore and the total re-
alisation is likely to be of the order of
Rs. 9 lakhs. This amount will constitute
the Welfare Fund which will be utilised
for implementing welfare programmes
for the chrome ore mine workers. The
chrome ore mines are predominant in
the State of Orissa and the total number
of chrome ore mine workers is of the
order of about 6000. Since the Go-
vernment has not so far cared to look
after the welfare needs of these workers,
now these Bills have been brought for-
ward for ensuring that the interests of
these workers are not neglected at least
hereafter. I wish to suggest that only a
few aspects of welfare needs of these
workers can be looked after by this
small sum. 1In fact, all the basic needs
of mine workers should be the concern
of the Government of India and ia order
to ensure that they are all provided to the
mine workers in the country, I demand
that the hon. Minister should bring for-
ward a comprehensive Bill before this
House at an early date.

Sir, T would like to take this opportu-
nity to say that though Tamil Nadu
abounds in minerals yet their exploitation
is beimg neglected. The State Government
is not taking interest in their exploitation.
The Centre has entrusted the exploitation
of minor minerals to the State Govern-
ment and umfortunately there is no sustain-
ing interest on the part of the State Gov-
ernment to exploit the minor minerals.
I  would refer to the mismanage-
ment by the State Government in
the matter of black granite, which
is available in abundance in Tamil Nadu.
Till recently this black granite was being
exported in substantial quantity to foreign
countries. Some four, five years ago, the
State Government got a Bill enacted under
‘which the exploitation of black granite was
brought under public sector. A new.orga-
nisation by the name of TAMIN has been
set up by the State Government for this
purpose.

*The original speech was delivered in Tamil.
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Consequent upon the mationalisation, the
privaie sector industrialists, who were ex-
ploiting thit mincrals till then, were re-
fused extension of their leases on their
expiry. About 200 of them went out of
the field. 1f the public sector unit could
have functioned as effectively as the pri-
vate sector industrialists, then the em-
ployees would not have Jost their jobs.
Unfortunately, as is usual, the sluggish-
ness and the negligence on the part of
rublic sector unit have led to the loss of
livelihood for more than 15000 mine wor-
kers. I do not question the mationalisation
-of these mines. But T would like to de-
mand that the mine workers should not
lose their livelihood. A proper assessment
should be made now as to how many
workers were there before nationalisation,
the annual production during that period,
‘the foreign exchange earnsd by the export
during the pre-nationalization period and
what is the present position in respect of
these item% under the charge of public
sector management. For 20 years the pri-
vate people were exporling black granite.
Since the question of foreign exchange
earning is involved, the Centre should not
take shelter .under the plea that the minor
minerals are under the charge of the State
Government. Secondly, when the Central
Government is legislating for the welfare
of workers, the State Government of Tamil
Nadu should not throw these workers to
the wolf of unemployment. The State Gov-
ernment has now passed an Act increasing
the cess on black granitc by 17 times.
Naturally this will tell upon the export of
black granite to foreign countries. The
mine workers will continue to be thrown
out of employment. If this situation is
-allowed to continue, there will then be
eruption of violence in Tamil Nadu. This
sitoation should bc averted by the State
Government and also b :%e Central
. Government,

In the interest of maintaining sustaimed
production of black granite so that we
continue to earn foreign exchange
and in the interest of continued employ-
ment for thousands of black granite mine

SRAVANA 16, 1904 (SAKA)

Fund (Amdt.) Bill
and Manganese Ore
Fund (Amdt.) Bill

workers in Tamil Nadu, the Centre
should declare this mineral as a major
mincral and take over the responsibility of
exploiting it. This is required because
this mimeral is available in abundance in
Tamil Nadu, which has not been so far
exploited fully for the country’s good.
The licences for former owners of the
quarrieg should be restored to them. In
the ca%e of those whose lease period is
coming to an end, those leases should
be extended. Further licences ghould be
issued for full exploitation of black
granite in unexplored areas. Then only
employment to workers can be guaranteed
and further empioyment can be generated.

With these words I support these two
Bills.

MR. CHAIRMAN: Shri
Bahadur. Please be brief,

Harikesh
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THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI BHAG-
WAT JHA AZAD): Mr. Chairman, Sir,
the two Bills which are under consider-
ation have got very limited purpose. By
one, we are putting cess on chrome ore and
by the other, from the Fund so0 created
we are trying to provide welfare mezasures
—welfare measures for the chrome ore
workers who are 6000 in the country and
who are working in different mines.

In the course of the debate, some of
the hon. Members have referred to almost
everything that would be under the Lab-
our Ministry. I would welcome those
points to be replied to when the debate om
my Ministry comes next year or when
such occasion comes. Claiming to be a
professor of economics, which I also agree,
the hon. Member who is not here has
talked about the general wage policy,
falling prices and recession. One of my
friends from this side asked for the ma-
tionalisatio;n of the entire mines, to stop
all exports and have the factoriex here.
So, there arg a large variety of issues,
much bigger than T could conceive of not
in this Bill, but- many other Bills as well.
Of course, I am thankful to some of the
hon. Members, specially Shastriji. Today
-he made marvellous contribution to the
debate. He was exactly to the point. At
first he said he would have only one
amendment. That was in regard to th= cess
that we were levying. He said imcreasze it
more than Rs. 3/- not only Rs. 6/- that
we have said, but make it Rs. 10/-. By
another amendment he has suggested wel-
fare measures.

In the whole debate hon. Members have
generally referred to the welfare measures
as were referred to in the Bill. The others
are very much beyond the point. I will
take them up next time to reply.

As has been pointed out by the hon.
Members, it is true that those workers
who work in these mimes have very diffi-



111 Jron Ore Mines and
\Mines Labour Welfare
and Iron Ore Mines

N ines Labour Welfare

[(Shri Bhagwat Jha Azad]

cult job. It is much arduous as compared
to many other jobs in the country. We all
agree on this point. Therefore, it needs
our special attention. The welfare mga-
sures that have already been taken under
the Iron Ore and Manganese Welfare Fund
Act, which we are amending—and adding
chrome also—need to be extended, need to
be augmented, need to be increased. But
one point has to be kept in mind—when
we go in for the welfare measures, those
measures cannot be a substitute by the
larger ones which the States are called
upon to discharge. Take for instamce,
education. The general education—primary
level, higher level or the adult education—
as referred to by Shri Vermaji cannot
form part of the welfare measures .in this
Act. All we are doing in the field of edu-
cation is that we are giving the workers’
ward scholarships. We are trying to en-
courage to go to schools or trying to
remove as far as possible their economic
difficulty in getting education. That can
be no substitute for the general education
in the country in different parts where the
mines are functioning.

Hon. Members have said about medical
facilities. They have said about housing.
I fully agree with them. I have always
been sharing with the House. I do not want
to make anything in trying to circumvent
the point. I straightway say that I agree
with the hon, Members that the facilities
that we are giving are not enough. The
Directive Principles as quoted by Shri
Yadav and other Members enjoin upon
us to give them a decent living. It is true
that we have not been able to come to
that stag, so far. But I must also say—
that what we have done these years about
their welfare should be noted and appre-
ciated. If some of the hon. Members do
mot want to put the word ‘aporeciate’, let
them not. The Members who want to
appreciate appreciate it. Let us take one
stride ahead and say this is not enough.
Thi% should be increased. Tn that respect
T agree. Take for example ‘housing’. Under
the Act the Management is charged upon
for certain statutory responsibilities, This
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fund is not a substitute for that. This fund
is un support of what the Statutory res-
ponsibilities of the management are for
drinking water, for medical faciliies. For
housing we are giving subsidy. Today, in
the present circumstances it is not enough.
Therefore, there has not been enough or
large construction of houses for the lab-
our., The moment I saw this, I asked my
Department to immediately go into the
matter and revise the estimate so that we
can really make some contribution for the
houses and goad th eemployers to con-
struct houses. I want to say that this has
been difficult. In all the three spheres we
will do that and so also for the scholar-
ship. 1 think at present the scholarship i%
Rs. 10 to 15, It is nmot enough. I have to
and I shall increase it because the hon.
Members have given me support. We have
to do it. Im all the fields we will try to
come 10 a certain standard which may not
be an ideal standard. It may not be that
standard which (he hon. Members on that
side or this side ‘or I, the MiniSter want
to have. Shastriji’s suggestion to increase
the rate of cess is a valid point. At present
we have taken Rs. 3/-. We have kept the
maximum at Rs. 6/-. From time to time
Government has been increasing the rate
of cess as and when it is needed. For
example, in iron ore we have Rs. 0.25.
We have put it to Rs. 0.50. For Manganese
we have come to Re. 1/-. We will have
Rs. 3/-. The maximum outer limit is
Rs| 6/-. Whenever we need more than
Rs. 6|-. Whenever we need more than
and ask Shastriji, Shri Arakal and both
sides of the House to give me support.
Since we are sfarting on this Chrome for
the first time, T would wish the hom. Mem-
bers to support me to enable me to start
with this point.

So far as medical facilities are concerf-
ed, we have dispensaries, mobile dispensa-
riecs. The hon. Lady Member and vyou,
Mr. Chairman, made valuable contribu-
tions. We shal]l gee that all these points
are taken care of. The present welfare
measures will be augmented and in-
creased.

Many Members have said about the
decrease in labour. There has been de-
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crease not in the welfare measures
or it is not that they have been hard hit
by the diseases. . In this technological
world, it being labour intensive, we do
not permit them to bring modern tech-
niques on a large scale. But there are some
places’ where this technique is required.
In some places we have modern techno-
logy, advance technology. Therefore, that
decrease is there.

You, Mr. Chairman,
@dministration of the fund. All hon.
Members—Shatstriji, yourself and some
other Members—Vermaji, Arakal, have
suggested that. It is most important. Not
only this, but in all other things we do,
legislation is good enough. We all support
it. But the important point is implemen-
tation of it. For that we are trying to
strengthem our administration, not only
strengthening by numbers i.e. increasing
the number of Welfare Commissioners but
trying to improve the methodology of
working. We are trying to do that so that
we can give the maximum number to
them. It is true that the workers are work-
ing in distant parts. In mamy places we
have not got good infra-structure—the

have said about

, road to reach there. It is not possible to

have dispensary everywhere. What are we
trying? We are trying to group them, re-
group them and give them facilities. Some
hon. Members have said about Chest and
T.B. beds in the hopsital. We have reserv-
ed in the hospital the T.B. beds. We are
giving Rs. 3000 and odd. We are giving
for dieting Rs. 50/-. I do not think it is
enough. We are trying to increase that
fund at our disposal. We are trying to re-
allocate or re-structure the amounts that
are being spent on education, on health,
housing, recreation.

Prof. Ajit Kumar Mehta has not spoken.
He did not move his amendment. But I
have takem note of that. He has said that
the people should be careful with the
employers. The management does not get
quota and get away with the responsibility.
We will take note of it. They have a sta-
tutory responsibility under the Act.
That part we are not substituting. We are
mot going to give them that. But under the
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Welfare Fund Act, we are to give subsidy
for medical, housing, etc. Only in that
part, we will be helpful; otherwise not.

So, I think, the important points of the
hon. Members have been met, about the
cess, about the welfare measures under
different heads, how to administer them
and all that. In regard to all these points,
as I have said, the cess from time to time
we will increase as per the demand amd,
about the welfare fund, we will spend it
under different heads. As I have already
said, they are not enough at present and
we are trying to revise the standards.

Lastly, about the administrative point,
the most important point, we will try to:
implement this not by adding the number
but by taking the maximum out of the
number that we have; not by spending-
the amount on the officers but by taking
the maximum out of them and improving
their services.

I have already replied to the hon. Mem-
ber who has now come, an intellectual
member of the House, a Professor of’
Economics whom I know. ...

MR. CHAIRMAN: What is the total
accumulation in the Fund?

‘'SHRI BHAGWAT JHA AZAD: About
the total accumulation in the Fund, ‘n
1978-79, we had Rs. 94.54 lakhs income
and the expenditure we did was Rs 135.41;
the balance was Rs. 294 lakhs. In 1981-82,
the income is Rs. 185.56 lakhs and the
expenditure is Rs. 134.08 lakhs; the
balance now with us is Rs. 235.11 lakhs.
If we sce the expenditure figure, we will
find that it is less this year than what it
was last year. It is because, as I explained,
the housing facilities and other things
were not being done. We will try to revive
that and we will do it.

Only one thing I will say for the hon.
Member, a Professor of Economics—I am
also a student of Economics. He said
everything all right and supported it. But
he made a very pungent remark—I think,
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that was off the cuff, just by the way—
that the Government policy is anti-labour.
If he wants to put to me statistcs, I will
also quote statisics off-hand—it is belittl-
ing the workers if they say this—that
during the last year, being a Professor of
-Economics_ if he, remembers, the indus-
trial production in the country has gone
up by 10 per cent compared to (—)1.4
per cent during his party's regime.

DR. SUBRAMANIAM SWAMY: Lok
Dal Government.

SHRI BHAGWAT JHA AZAD: Al
right; Lok Dal Government. Take, for
example, the production of foodgrains. A
large number of hon. Members have re-
ferred to the unorganised labour. I have
not replied to that. By that, they mean
the largest number of workers in the coun-
try who are working in agriculture There
we have got 130 million tonnes; in steel
we have got 19 per cent; in fertiliser we
have got 62 per cent; in crude oil we have
got 52 per cent and energy we have zo!
13 per cent. All these increases could not
have been due to anti-labour policy of the
Government. But for the pro-labour policy
of the Government, support of the labour
and support and satisfaction of the lab-
our, these increases could not have been
‘there.

These statistics speak that hon. Mem-
bers remark was absolutely baseless, not
justified by facts. As a matter of fact, this
Government is for labour; this Govern-
ment is of the labour because all the time
we are thinking about them. It is expect-
ed of the mon. Members on the other side
that rather than ~helping their political
unioas, let them try to use trade union
as a trade union for the welfare of wor-
kers and, in that case, our meeting point
will definitely be the welfare of the wor-
kers and the welfare of the country'.

With these words, I am grateful to all
the hon. Members who have given support
to these {wo Bills.
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MR. CHAIRMAN: Now, the question
is: N

“That the Bill to amend the Iron Ore
Mines and Mangamnese Ore Mines Lab-
our Welfare Cess Act, 1976, be taken
into consideration.”

The motion was adopted.

MR. CHAIRMAN: The House will
now take up clause by clause consider-
ation of the Bill.

The question is:

“That Clause 2 to 11 stand part of
the Bill”.
The motion was adopted.

Clauses 2 to 11 were added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRT BHAGWAT JHA AZAD: Sir, 1
beg to move:

“That the Bill be passed.”

MR. CHAIRMAN: The question is:
“That the Bill be passed.”

The motion was adopted.

MR. CHAIRMAN: Now the other

Biil. The question is:

“That the Bill to amend the Iron
Ore Mine; and Manganese Ore Mines
Labour Welfare Fund Act, 1976, be
taken into consideration.”

The motion was adopted.

MR CHATRMAN: Now, the House
will take up clause by clause considera-
tion.

The question is:

“That Clause 2 to 5 stand part of
the Bill.”

The motion was adopted.
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Clauses 2 to 5 were added to the Bill.

Clause—6—Amendment of Section 4

MR. CHAIRMAN: Clause 6. Prof.
Ajit Kumar Mehta.

PROF. AJIT KUMAR MEHTA
(Samastipur): Sir, I beg to move:
Page 3,—
after line S, insert—
‘(e) the following sub-section
., shall be inserted at the end, namely:—
e “(2) The fund shall not be

applied to meet the expenditure on
items of expenditure which fall in
the welfare responsibililies of the
employer.”.” (1)

MR. CHAIRMAN: Amendment moved
by Prof. Aiit Kumar Mehta is now
placed before the House.

. I 51nttﬁ@1(wraﬂvq
- ol agiew, Wb SewaT & fe wEr
wEiEr oS gl w9 T T &1

SHRI BHAGWAT JHA AZAD: I have
replied to this in the general debatc. We
are taking care of that. Statutory res-
ponsibility of the employers is there. They
are geparate, In that we are not giving
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them anything. We are only trying to
give them subiaidy where we have to
help them. Only that part is there.
The other part which the hon. Member
has mentioned, we are not doing in that.

MR, CHAIRMAN. Are you willing to
withdraw your Amendment?

PROF. AJIT KUMAR MEHTA:
Yes, Sir, because the Minister has assur-
ed. :

MR. CHAIRMAN: Is it the pleasure
of the House that the amendment moved
by Shri Ajit Kumar Mechta be with-
drawn?

SEVERAL HON. MEMBERS: Yes.

Amendment No. 1 was,

drawn,

by leave with-

MR. CHAIRMAN: The question is:

“That Clause 6 stand part of the BilL"™

The motion was adopted.
Clause 6 was added to the Bill.
Clauses 7 to 12 were added to the Bill,

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI ‘BHAGWAT JHA AZAD: Sir, 1
beg to move:

“That the Bill be passed.”
MR. CHAIRMAN: The question is:
“That the Bill be passed.”

The motion was adopted.
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PUBLIC WAKFS (EXTENSION OF
LIMITATION) (DELHI AMENDMENT)
BILL

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI A. A,
RAHIM): Mr. Chairman, Sir, A large-
scale unauthorised occupation of  wakf
properties tobk place immediately aftes
the partition of the country. If the pro-
perties were in the adverse possession for
12 years or more, it would have been
difficult to save the title of true owners
from being extiaguished. With this in
view, the Public = Wakfs (Extension of
Limitation) Act, 1959, was enacted to ex-
tend the limitation wup to 15th August,
1967. This date indicated the period of
limitation in respect of suits for the re-
covery of any immovable property form-
ing part of a Public Wakf, where the dis-
possession had taken place any time after
15th August, 1947 and before 7th May,
1954 (the date from which the power to
declare any property as evacuee property
ceased). The State Wakf Boards were thus
given the mecessary powers to institute
suits for recovery of the wakf properties,

The survey of wakf properties was still
in progress in a number of States and the
period of limitat:on was extended twice
by the Governmeat oance in 1967 and
again in 1969, extending the date up to
31-12-1970. Thereatter, depending upon
the circumstances, the Wakf Boards
were advised to approach their State Gov-
ernments for carrying out local amend-
mentg to the Public Wakfs (Extension of
Limitation) Act, 1959.

In so far as the Union Territory of
Delhi is concerned, the limilation was ex-
tended once in 1974 up to 31-12-1976
and again in 1978 up to 31-12-1980.

As the survey of wakfs in the Union
Territory of Delhi is atill in progress and
the Delhi Wakf Board is not in a position
to institute lggal proceedings in a number
of cases, the Delhi Wakf Board, has ap-
proached the Delhi Administration, for
further extension of period of limitation

Public Wakfs

(Ext. of Lim.) 2o
(Dethi Amdt.) Bill

up to 31-12-1985. Such extensions have
already been in existence in Andhra Pra-
desh, Bihar, Karnataka, Punjab and Tamil-
nadu. It is in the process of being ex-
tended in Haryana, Kerala, Madhya Pra-
desh and Orissa also.

In view of the genuine difficulty of Delhi
Wakf Board, the Bill for extension of
period of limitation has become necessary.

I now move that the Bill be taken for
consideration of the House.

I beg to mave:

“That the Bill further to amend the
Public Wakf{s (Extension of Limitation)
Act, 1959 as in force in the Union «
territory of Delhi, as passed by Rajya

Sabha, be taken into consideration.” =

MR. CHAIRMAN- Motion moved.

“That the Bill further to amend the
Public Wakfs (Extension of Limitation)
Act, 1959, as in force in the Union
Territorv of Dclhi, as passed by Rajya
Sabha, be taken into consideration.”

Shri Abdul Samad to speak.

SHRI ABDUL SAMAD (Vellore): T
rise to support tnis Bill for th e Public
Wakfs (Extension of Limitation) (Delhi
Amendment) Bill, 1982,

Properties worth several crores of rupees
belonging to the various Wakfs are usurp-
ed by certain interested parties and almost
every dav this sort of misappropriation is
going on in this country. It is a heinous
crime committed not only against the law
of our land but.also the law of God.

¥ Wakfs are created by rightous. people 4
for smecific purpcses of charity. But, un-
fortunatelv in most of the cases. these sac-
red trusts are mismanaged and the income
out of them is misused.

If these properties are properlv managed
and the income accrued out of it is spent
accordine  to the wishes of the original
Wakfs. most of the problems of the mino-
rity Muslim community could have been
solved.
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Even after the enactment of Public
Wakfs Act of 1959 hundreds of crores
of rupees worth of wakf properties are
outside the purview of this Act, not only
in the Metropolitan city of Madras, but
also throughout the country. Hence I
extend my solid support to thig Bill.

But, merely passing the Bill would not
help in solving thet problems of brnging
the properties of wakfs under the purview
of the said law. There must be a con-
certed effort on the part of the officials
and members of the Board. Wide publicity
must be given about the implication of
this Act and the importance of bringing
such usurped properties, under the purview
of this Act. I would even suggest announ-
cing of offering certain incentives such as
cash awardg for informing the respective
Wakf Boards about the illegal occupants

“ of the Wakf properties and about the
people who are in actua] possession of
such properties.
17.00 hrs.

[N ] [ i [ X4

In many of the States, the respective
Governments themselves are the real cul-
prits. Wakf properties worth several cro-
res of rupees and the land which could
fetch fabulous prices are given away by
certain Governments for constructing

“ cinema-houses and putting up liquor shops
and housing apartments to oher influen-
tial parties much against the wishes of the
original wagqifs and without paying ade-
quate compensation for the wakfs thus
alienated.

Since waqfs are created mainly for reli-
gious and charitable purposes, Government
should see to it that the properties belong-
ing to such sacred trusts are not given
for conducting any anti-religious and anti-
social activities. Al the cinema-houscs
and liquor shops in waqf lands should be
removed or demolished. There must be
specific instruction to the Muthawallis not
to give on lease or rental basis any of the
waqf properties for the above-said purposes.

Further, Sir, in many of the States,
Wakf Boards are not constituted accord-
ing to the provisions of the State Act.
This is the case specially with my State,
Tamil Nadu. More than 7,000 wagqfs of
Tamil Nadu have been entrusted in the
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hands of a person who pays no heed to
any one of the established traditions of
the Muslim community and whose bona
fide of being a Muslim is also widely dis-
cussed in many of the religious seminars;
he bas been thrust upon the Muslim com-
munity as Chairman of the Wakf Board
by the ADMK Government. It seems, he
has taken a vow not to do any good but
to wreak vengeance upon all respected
Muthawalis and Jamiaths. A no-onfidence
motion was moved against this chair
man, and nine out of the eleven members
voted for the motion. Instead of giving
effect to this Resolution, the ADMK Gov-
ernment, which is totally opposed to the
Muslim aspirations and sentiments dissolv-
ed the Board and asked that discredited
person to form the Board stuffed with fhis
own yes-men. After the formation of this
Board, a lot of discontent erupted in the
entire State ‘and no business of the Board
ig conducted according to the established
norms of procedures. Therefore, I want
to avail myself of this opportunity to de-
mand the Government of India to appoint
an JInquiry Commission to go into the
affairs of the Tamil Nadu Waqf Board
under the leadership of the present Chair-
man. If such a Commission is constitut-
ed, more than one thousand people are
prepared to file their affidavits.

Sir, in ocder to check such wrong-do-
ings by any person in any State Waqf
Board T want to impress upon the Gov-
ernment to bring forth a comprehensive
Waqf Amendment Bill "at an early date-
in this House. Some initiative was taken
some time ago by the then Minister of
Law, Shri Shiv Shankar, and an assurance
was also given that such a Bill would be
introduced in this Session. But no expla-
nation has b€en given for not bringing forth
such a legisaltion so far. I request the
hon. Minister to introduca that Bill at least
in the next Session.

With these words, 1 support this Bill.
st FERTAR (meom): e
mgiew, « T 9% Paq &7 QAN
JER F@T g | € g ;YT -
g & & T O IS I oW A
AT I FWEA G | A TS
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1959 T9 <9 4 919 T 9T, IEA-
&g TR IxeHzT PRu mwE
1967, 1969, 1972, 1974,
1978---§9 &R @9 #dar 5§ faa
T FHTHET g A g, AfwHa I9-
T I oY, I § T g § qNS
"/ It g | Pa Fe 4 ag I1a-
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w |

SR g9’ S\ g, @ T8 TOR
LCAN FIa g 1 cefafaas Passt

qghwztﬁ‘ a’agzﬁewf atfgw

af W G127 §T F10AT | ag gg |qEdn
g P& g & heatrel @ yTUEd
TIT & g & ©M, §F 7F A7
FRRT G | X Y § F IUHT H O
WEF A FRAT g | gr P gEEs
P o & P 1985 a& gaw- Pafw-
T3 Afas gaes giv a e §
1985 & IW TEX 3§ &7 & T&
atc Paar @ f= 97T 1990 =
THEE ¢ fgqT ST | T§ TH<
TFZT a7 g, afsT F9 aw
gt grm 1 afg Jw w HH &I
AR g, q H FINHT TR AT Il
g |

92 9 W I§ §8¥ H qme
Yo% T& 1934 &, IgH wandm
FHTAT IE FTFE gid g | @ g
Td TFE IUZT & HAZTG GEIEA
= #r oefefewan & ofas
T T | TE EIW A FHEN
IF FoF =T AT 2 73 & & X
T TI921 Fteassn ZTAET G T3 &
77 THL T WEREA  Fear & fea
g §9 gwa & AT I a9%  qHed
F! F7z waaeal 7 g1 &1 @ qdaed]
g dfew & TSI gZ Tt & vy
T FT 41T gL &, TH ZEI-F |

The Commissioner of Wakfs in the
contpzient person 10 file a suit as a plantifi
against the stranger - purcha%er or  the
illegal ocgupant,
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(5 9% TS 9]

W gg ¥ JIT IIGAT & Th qA T HHE
®1 fare g Peeat &1 996 Wivet &
FTH | 1974 § 23 9% &1 99
@1 MfeT gx N AT IT & A @E -
e g, 9 3w & fevmw g X S«
fifew 7 & 7 e fafaex,
fifaeT &% T35 T@T FEGE™N
Il FHE AL 4 | AT W IF G

MA@ FIT T

Y arerer =@ (Fagame): 99 &1
FT ®RTEIW g, F U 9T,

st doq wEETT AN 0 W I§ &
aggarg, |

“Lastly the Committee recommend-
ed that the Wakfs which were in dila-
bitated condition and were not capable
of use and such of the Wakfs which
were non-existent at site and where
the Government had glready construct-
ed buildings, efc. should be given to
the Government and the Delhi Wak§

Board should withdraw its claim over
these properties.”

TH & qC § FTg  HAAREI wgl T
wlg | g a& feet &l 9w g,
¥ @ @gq @ Pafaely g g,
Pt o g e T gl?f'éwr Fareas
g>1 AT @wel @i fwe g gxdis b
3.1‘(??“:&??"@12‘:13?‘?##?3 &fT Afe
gl Prer g 1 atifenw Pzt T
TET & mmmhﬁaﬁm
ar e fwem soits 1985 & W
@ o P fex gg9 & amom, @«
TEEHRAT Y FE M | A AT
FZTAIZ [ I9%F G2 & a1 7
W-WQJHT%H\?HTE\—'{TZ)%&??@' |
feedl 1 o Tet & T T 419
TF wnigraa faa d3g & w
qyel” &1 fwa & Pau wifaw
FMAT | THEY WA A IA &
I AT T &, & W W F FR

|aﬂfaau-wma'rﬁ'ra’
A FBENE |
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I & w agt @g.m P& Fme
TG @ S g, I§ & HAHAE A
% HeNg rad faa Peeel = Pag aT
T T FT T9ET KT a9 &1 ®I0AA
HTT |

s T TR (ARAeR): fewd wfew
TRT, ¥ @ fad &1 qas &
e, uf%a?r@’tqaﬁwmgjfaa
MF T & I A I] AT I
an-rw?a?rfvmgu

AT aFh H1 O AAIR g Il
AT &€ § <A< ZTaT AT LB &
Wsﬁwﬁaﬁfw?wmﬁﬁmﬂf
fermmmagx e T e g &)
T ATIRY T FEHF] TATHIAT &1 Jgell
R TGI1 & far, mrfgfr:ﬂrﬁ
# Porg, IRH1 TFIRT gTe &1 dga%
g9M % Pug g wfed A9 ¥ I@A
@ @ T &9 F19 &1 FEAT T/AT FL
Faq—(mzr | 7T o Peeet T
e e el 0% LTI T g3
T I W fae srede AT gl
atAT 78T g, T+ 37 e & Wad A€
# fenldie  &ix wadwz @l ERE]
F afae g 1 9% feeet 7 8. 1. U@L
g6 ISR 1 G @ T THT B
qfeqs a+f femz’az aow TART *
o osT gem g | W% wd e
ﬁmaﬁmaw"ﬁrf?—oﬁn‘ JFE
TR F AE W= gE @ @ Peed &
FI IRT AW 3§ I19 1 F=1AT o0
T g f6 @ weh ® &7 a7 g

JFF TagR fo7 a@ & T2 oo
TE §, IS ¢ T F AEHT adHI
qEd g f& 1976 ® TH a6 3 HAT-
T FWeT EATAY ALY A | I FHWe
#1 wrEfew a fee1 3 —

“With all the Wakf properties situat.
ed in the capital, where the land hun-
ger is acute and the land value has
been sky-rockdting, the number of
unauthorised occupation of Wakf land
and property has been on a tremendous
scale. As a resuly of this, not only
the individual Wakf institutiong have
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suffered great losses, but the income of
the Delhi Wakf Board has also con-
siderably shrunk under such circum-
stances.”

fe=? @Yex a7 Fwel 7 Pex o
Pt g —

“We are actually distressed to note
that while the Central Wakf Minister
has been hammering home through

several demi-officials upon the State
Chief Ministers that all the Wakf pro-
perties under illegal occupation of the
State Government, local bodies such,
as  Municipalities, Zila Parishad and

Panchayatg shoutd be handed over to
the Wakf Board. . ...

and wherever a title is disputed, a
committee should be formed to settle
such questions amicably in respect of
the Union Territory of Delhi, Where
the Delhi Development Authority and
the Delhi Administration are stated to
have encroached upon wakf property
on a large gcale, no such action so
far hag been taken.”

1976 ® 9% =T FAcl 7 Paye
g1 3 Foue #T g§9 g e
T TF FAT FASY H(OZ &A1 o TR
H1 e 3. 2. @ A7 FEH qUe
g PureHe i@ 3°, 8 &
THG WML F Peraz Fw gt & I
A 5w (@ &, 3T a4 & wwan
FCM NG TRT 1 JARIAT § aH e

SAIE T | IF HAST 7 FuAr PRt
T X1 9§ FAe & frvie o gETe
a1 99 FwHel 7 feeet a9n J17-

TRt &7 dv fewi & a i gwieie,
AR, HTEW | THE-IIER &
N W ¥, I 1T W IR
P @ | P & ge few 7 IR
ag'[_

“The Wakf properties, which are in
existence on the site or in the regular
use, shall be transferred to the Delhi
Wakf Board/Mutawallis and the Gov-
ernment will withdraw its claims to the
ownership. The Wakf Board/Mutawal-
lis will be empowered to develop such
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properties in accordance with the Mas-
ter Plan and Municipal by-law.”

a8 88 wieiw & fors g, #
fezeq 7 gt o1 TR@, o AT
g, @t g8 et #1 9% g=1° &vet
Ffem g, fogm-aaraessT o1
S ATEAAT g, IRl 9Ll FATNGH
FX TA T 3 Ty A1 F1fgd
fo 7 et TR w W & @7 I
TIANHRE T H ML I FHSAT & IT
T gE |

THW FCATU T IZH FgT —

“The wakfs whicn are non-existent
on site and which the Government
constructed buildings, parkg etc. shall
be handed over to the Government
The Delhi Wakf Board shall withdraw
ity claim to this property.”

TE 11 gietwy 4, fea ax
g}. 1. u. q g7 wEgdEe wHEiw A
3gat fsfeem aar g1 o, = T7 e
o, I7eh Foot B W MU &, gl aer
A SRR | o B S D B
HIT 7Y TAHH T THT/TT FT FIE HA
& oo famifw &1

< Prerfar o -

“The Wakfs which are in dilipidated
condition shall be handed over to the
Delhi Wakf Board.

“The Government ghall withdraw its
claim to the ownership of such proper-
ties. The Delhi Wakf Board shall also
be permitted to develop them in ac-
cordance with the Master Plan and
Municipal by-laws. The Delhi Wakfs
Board ghall develop this work in a
befitting manner Keeping in view the
architecture of theg surrounding etc..”

TEH- 47 TETw of, ot oA -
U< US 4% HT T6 A8 &T AT qgeeal
w1 a9 T UT | TS IATemar
utwe & Pod, sfgmm & fog a1°
FHel 4 g% IuAT Pagie® o Pear 2° f
T AT whgEW T wia ao%  ais
T AT HAeadl @7 aTmgd HAT qMga |
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W Tam AigER & (AUEER) -
TR Pe=? ®filwT T, ¥ IS
gHIIAR g & Jmw o6 o faw
qQT qiaT & wear fear g o

¥ JqHh WA gEHT  oiel §l
fge qq & I|ar & | 1947

HT | TH T AT JAG-AAR AL
Ia&H1 IR g1 witdw & Fwar g,
#T &L T | TIT, AIEE &ET
& Pau = Paar, oifs Saw faw

- wfwg aw gs g1 QA a2

Sl
FH | AT, THS dew & fag
X

sxfaeadt fe=r@m &1 @ T3

Y% 1047 & gwiw & s Pom armi
7 a=xw fagr 91, @ i wagedl o0
T FAIE & Tob § L w4 T
IR &P TgT qaq1 991 fF a@am
WTETE @i AT AR FEr & | AEH
gfed St & Jww # A g w@IRAT
IC-TgH TGN QT | 1954 & qrfefa-
Te ° us Paa ox Paar w@r . sww
g 7@ P& w1 P& Faw aie g
WU, aa% STaYRe atas 1%
T F SYST F4HA AT FEII W
e AEHI =T AT T | THR TG
@ qEm Ty F 99 &9 @ den
w1 91U, qife qar 9« P FIA-EIT
d e @ #1 g | T 1200
¥ R AT FT E@HT @ fAg
qF HT M AT | FAT IT @1
1950 T& Fgd & IE@IRY B q4T
QY FAT, FO H @ I9 W1 | T
U IR § AT gu qnfuat F s
&1 far
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7 * P aTeae THETwRT T
H FT waaT g, 1 Pra-Prar &%

I A TRAT § | IR q FEHT &
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IT Fe1-997 qrAREw &, Paget 9x-
AT FAF | T AT T FH FQ
{Wﬁ?ﬁ-mﬂﬁ’{lwm-
FI g H o faad g 1 7. 2%, U,
IR @AAE H1 THI TIHRT A
FHeAT T W1 g, dAldd a G
FT &g faaie” T8t g 8 |

FAT FHT 1974 § HHII &1 T3
1 1976 ¥ IEH! fWe IJT T )
fer@@ & a9 AEIwE SEE &
P& v e & am f&or S,
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TE T 9T | g0 I@ § I T
H9 I A TS FX &1 I PF Afeaw
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®IEST I a T§ G FHIWT THTG AT
st dar g st fe=s wfew o=
M 1 TE & Fga it gERT |
WaawqT |
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f& T9% s &1 IUE] 9T FHewT
FI PAaT, =% T & gHTV &7
Fo 99 T f'u st a3g s mww &
T™T | gg W7 T qavag 1 WIANT
gag fes & T A F 39 € AR

* F=gT A F TG

T FW W &, T A
FEASs A g IS IAIR FHE @l
g, TERER, FATT T TA 9@ E,
T OEIRT WTERR g | @ gt B et
g Px o= FnMgfas faa 1 &<
fermem & guewmT ¢T 23w g1 mE-
9 17 HTT aefaT smw & Tamr,
Tu & s foaar /gt § )

17.50 hrs.

STATEMENT RE: SALE OF TICKETS
OF ASIAD TO MEMBERS OF PAR-
LIAMENT

THE MINISTER OF STATE IN THE
MINISTRY OF SUPPLY AND REHAB-
ILITION (SHRI BUTA SINGH): Mr
Deputy-Speaker, Sir, I am grateful to the
hon. Members of both the Houses for
showimg keen interest in the Ninth Asian
Games to be held from 19th November.

The question relating to the sale of
ticketg to the hon. MPs to enable them
and their family members to witness the
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Games, has been engaging the attention
of the Organising Committee and the
Parliamentary Forum of Sports. The
hon, Chairman_ Rajya Sabha, hon. Spea-
ker and you, Sir, have been taking keen
interest in the subject. You have been
very kind to give me a patient hearing
and you have listened to various problems
connected with the issue.

Sir, only just now, in your Chamber a
meeting was held with the Members of
the Parliamentary Forum of Sports. It
has been Jecided in that meeting that
the plan for sale of tickets of ASIAD to
the MPs will be finalised on tenth i.e.
Tuesday. Thereafter, the tickets will be
sold in a manner and on dates to be

announced Jater.

As on today no ticket will be sold on
9th August as announced earlier.

17.51 hrs.

PUBLIC WAKFS (EXTENSION OF
LIMITATION) (DELHI AMENDMENT)

BILL—Conrd.
it Feor go@ g (Pawren) © 39-
oy wgled, # 39 fa= &1 gewr § @w-
f7 axa1eg.  w IR g o
Fgamas y7 & I=X ¥ 9% gt
g, SR JIT & A SAAT T,
ghamn & a=w are® g faar areT 8%
qg" & AGAATAT A1 dgd T Z=T & |
I9 I feoelt @ ¥ 999 & THY @i
g g a 4 I aIgar &, & fFaer-
qT9 ITT & I WY AT UF FA:T
TFE aTS gAY, dAfh @i H1 §T4T H
TR Y W I TFR § S
Paar 91 7 | AEAUET &7 JERT T7
P &, #C 7w fuwn &,
Pawer & Wt g, a9 7"t 3 &<
N - agi & TEIHET @

T H FAATH  31h TWL
TE A AT g g 1 <
[ & R AIEAT g | T T IHIT
HT JFT Y T, I 9T EIHSA 7
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T W AT TF ateRw g, wEy 0T
TAGTH 36 a@ B A1 & | T FWeAT
g, f& fe ot gf a1 Fawen &7 ar o
T ¥g gl, TG I HEAWA &1 I9ET
FIAE TA g FAT T SRR W@
I QT gg dETHE SIS 0 FIGT &
FYAT T T, T ag FLMAC TS
A FT g, SEQSN # I, T ag
HTIAGT A T ol § A ©Te_ |
T @ A HelAT S " I |
sty ¢ Poew @=eia= @i ¢ g, Jg
X HTZ S AT &1 AgT A g |
1924 & T T g, S9 & #iIrds
HT W HY WHT TG A Wna‘

T & Pag gH 9 g 3 AL
g AU FHAA, FAT HT AT @1 GIERT
9T gHd g f99] 99 @M F I3
Pazare & P og 1 ¥@R §, T8 39
aﬁﬁfu‘*zﬁw@aﬁa‘uw Ca |
ST SEEE g, IY &1 TgET gH- &Il
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MR. DEPUTY-SPEAKER: Now, Mr.
Ratansinh Rajda may speak.

(Interruptions)

MR. DEPUTY-SPEAKER: We are
going to pass thig Bill. Then only we are
going to adjourn. The Businesg Advi-
sory Committec has already decided. It
has been announced also.

SHRI RATANSINH RAJDA: (Bom-
bay South): Sir, near chaotic conditions
prevail in India with regard to Wakf
properties. That is the situation through-
out India. Sir, the present amending Bill
has been brought about to extend the
limitation because formerly it was up to



— propertieg

— years they have been
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31.12.1980. Now, unauthorised occupa-
tions are on a very large gcale as far as
wakf properties are concerned. To en-
able the recovery of those unauthorised
possessiong and to enable them to file
suits for the recovery, this amendment
has been brought about and it is a com-
mendable step taken by the Government.
The only thing is that the various spee-
chés; that have been made here bring one
thing to light and that is whether this
Government has got a resolute will, a
-determination to see that a comprehen-
sive Bill iz brought about and all the
injustices done =0 far, which have ac-
cumulated all these years, are put to a
naught and justice ig done as far as all
those wakf properties are concerned.
Sir, unauthorised occupations of Wakf
are on a very large scale.
Unfortunately in a place )ike Delhi, the
«Lapital of India, the gurvey work is not
complete. We do not know how many
propertie; are there, what ig their total
value or what will be the total valuation
of all thesie properties. It may amount
to crores of runees and in the absence
of any survey, onc does not know what
i5s happening to Il those unauthorised
occupations. Nobody ig challengidg these
rnauthorised occupants and they run
away with their mischief. All :hese
the beneficiaries
withow any legal title to all those pro-
perties and for that it is very much ne-
cessary 1o regulate and to extend the
period of limitation ¢o that we get these
properties. Iy is necessary that this limi-
tation is extended so that within the
next five years up to 1985 we will cope
up with the situation and all these pro-
perties which are under unauthorised oc-
cupation are recovered, their possesston is
taken back and recovery is effected from
the clutches of unauthorised occupants.

18.00 hrs.

Sir, T think and I hope that this
would be the Jast extension and during
this period, the Government will be able
to cope up with the gituation and for
that energetic and vigorous gteps will
have to be taken. T hope, this would
l be the Jast amendment which will solve
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this oroblem to the satisfaction of the
minority community in this country.

MR DEPUTY-SPEAKER: Shri Jami-
lur Rahman.

(Interruptions)

MR. DEPUTY-SPEAKER: 1 am going
to call all of you. W, arc going to
complete thig Bill and then only, we will
adjourn.

SHRI JAMILUR RAHMAN (Kishan-
zanj): Hon. Deputy Speaker, Sir, are
you going to extend the time?

MR DEPUTY-SPEAKER. It ig already
extended. We are going to complete
this Bill. All Members whose names are
before me will be called to speak, except
Shri Sunder Singh because his name is
not here!

sy s¥iegwe (Fezatw) @ wegw
Pee? wwx TRE, ¥ IWH TFSIT

et fem v swass ) o few
@ ETAHIF F7l g FX FE-TT
ZqW FOE HQAT F. | @lmT ¥ A3

T qWE TH T FS HA[ STRAT
& -
AR AT ¥TA g af g1 919 g azaT |
F oo Y FId g q 9= Agr A
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Tk B 1947 ® AT A9H ¥
9¥ Fa9 g T(T-°IlC A, TN F 4T
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gy PEmr it & AqAr-sgAY Sel
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=7tge | 1985 T g foatge
TR H FRIE | /T FHFER B !
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ITF V& 9gT X A T8 § AR
oFyT ® A9 g | fee} Tk ¥R,
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A ITG T’ AWT § | TS H wal-
fa= e 9T -

“(a) “beneficiary” means a person
or object for whose benefit a wakf is
created and include religious, pious
and charitable objects and any other
objects of public utility sanctioned by
the Muslim law;”

G‘ﬁ“‘-“ﬁﬁf‘mﬁi——

“(i) Any person who has a right to
worship or to perform any religious
rite in a mosque, idgah, imambara,
dargah Khangah, Magbara, grave-yard
or any other religious institution cen-
nected with the wakf or to participate
in any religious or charitable institu-
tion under the Wakf;”

TEF ANIE T w0 feT O &
faor @ ImTE ﬁﬂs‘a‘,mm
foqr 51 76\ = 79, =ew aT,
FEATT d9°, TEAIHE & a0 Ju-
mmmnsrmrwa‘aﬁm
I, IV9eh [SdeH € & arH &1 |

SRAVANA 16, 1904 (SAKA)

(Ext. of Lim) [5*
(Delhi Amdt.) Bill

% Jgd 1. ST T. A FaAA WO
Fqr M & 11 108 YRR TS TF
feawuae & F35 78 | R =
T A FCA] 981 3 8 | 99
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31
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Feaft =a =1 T § 91X fore
ST a7 g o e & tmed
AR FES'H# =FAT &I

MR DEPUTY SPEAKER: When a
comprehensive Bill comes, you must give

sufficient time for that. You are ex-
hausting everything on this occasion.

SHR] JAMILUR RAHMAN: You
must allow me at least 45 minutes. I
pray God that you sghould be in the
Chair on that particular day when that
comprehensive Bill comes.

YE & aIC § §91 %N I &3 &
I 1 Tg FZ emar g f=F fgew w2-
FT w7 202 (1) &1 # 57 § afy=mre
§ gmew Pamr g 0 wifEn mEEw
987 (3L F&® - ST41 AT | U= T T
¥ Ive; PAg Wt TEAT ;EAT gD MRA
q IF@ SO ar |37 Paer T |
#ifas  sfwed s #F  wgrgen
g SwWW@R g ) 9% & A%-
I¥  9F F@ ST & e ¥ ar
ToET ETufetaes 59 weT T
m{?ﬁaﬁmmﬁﬁm?am
el R e mIw g @ T
FX IJAHT FHIATRF FL qeA grad
I g, S99t feddun= & fou ot
I TH qg W PagEr doaw 59 7
Fefemgd T gwhRW &
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(Ext. of Lim.) i
(Delhi Amdt.) Bill ﬁ.ﬂ-

TWw 3 afafasw 3t dewliey w@

MR DEPUTY-SPEAKER: You are a
part and parcel of the Indian nation. No
question of eliminating.

SHRI JAMILUR RAHMAN: Yes; I
claim it. My father claimed it and his
father claimed - it. My son also will
claim it.

T R wfds g~ =q
YUEHMET TRAT g, O THIATGRT <

FT I F fegr mm g1 W &
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ITH T IE FEIW 97 Tear T4 3
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ha g, P57 a9 R T @1
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“(a)” beneficiary’ means a person
or object for whose benefit a wakf is

created and include religious, pious

and charitable objects and any other

(Delhi Amdt.) Bill
objects of public utility sanctioned by
the Muslim Law;”
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“(i). Any person who has a right to
worship or to perform any religious
rite in a mosque, idgah, imambara,
dargah, Khangah, Maqbara ' grave-
yard or any other religious institution
connected with the wakf or to partici-
pate in any religious ' or charitable
institution under the Wakf;” .o aa aoae
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MR. DEPUTY-SPEAKER: When =a
comprehensiva” Bill comes, you must give
sufficient time for that. You are exhaust-
ing everything on this occasion,

SHRI JAMILUR RAHMAN: You
must allow me at least 45 minutes. 1
pray to God that you should be in the
Chair on that particular day when that
comprehensive Bill come.
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MR. DEPUTY-SPEAKER: You are &

part and parcel of the Indian nation. No
question of eliminating.

SHRI JAMILUR RAHMAN: Yes; I

claim it. My father claimed it and his
father claimed it. My
claim it.

son also will

U')S Ué‘» 5-.”3 d,.\.‘.‘.ﬁgl L)) ,5!

cra)].l Jgtﬁ, 97 U dl'bl% Ukar o
-or ey dy 458

L’,;.’in ey )'}A K u)“’ ,IS

P Ragm depy ool - & -

e e e LS e S ¢l

vt el - g ot Ate



167  Public Wakfs

[geanl J""*‘ o]
¥ 3 by e S mals
SR L e - e (K oS Py
2it 55 3 o5 W W6 IS K
oy e oo Wl - S Lo oS
4 o -ow =iy L s e
AW Lo W g Sk yyla
Wl -GS L S &S ey
€ ol S wg & - Glayd i
B8] Oib S ol S B = 4kle
rxi S Uy 33 iyl S &S
Lo of p5d oS g8 20y b LS

Oy & Jess Syl ey a Lyl

3 5 W bpe ol )l S
«‘e_,hﬂéw'-a'-“)l%’-elﬂ

-2 d.) L’

o2 A e Mol

W L Gl ale ladn
Stlbe S y2d - 54l agaadageysaS
Sla RN LT S I | ot
dyb ye S L x5 S el g8
35 Sepad ghalaed) JKyu e - G
-~ ] - S - sd ! dla sl
IR PR AP R LIS
Ly e Eakydylgsi CShagle g
Ldad g ySe gl Uphesy LS S
& nooladla g8 gl ite Ly
'«-_-‘!.4 & K wly o BEERY E Rt ==t

~ U Uy aeS pp b S okl yume

AUGUST 7, 1982

(Ext. of Lim.) 168
(Delhi Amdt.) Bill

e Syl S Rade oy gl

& odm iy g a S LS
ol WS guedl of pduladedd o
LA | PR B TIRCING® I RPN |
JNE S I IO P S PO v
U Gl S gl9r0 et
¥ ale yuy okmae - S s
W oy pp -2 S ase
< f')f-l“".t_g"'-\f ”° - - L’)‘."' el
ol & ,);5 QM' eybas
Ly @alpeplyd SN 2 ey )5 oS
Sl ol S 2 Loy oS eyl g%
gt =t 5 ] - Sla Llaye oS
£ 55 SRakd 45 3 &S 2 s
coyldan 508 kel gl de aBye
O g mamts §S Oladlnp Gle S
St Ol b a6 gy Lo S

© ot S

S e S alea Jo e

ute ey Ule 3o da K ul oS
I - 0 T B P\ CRON )
ad o o Sl Sla len
L)é-ﬂ—; )"63 &8 ¢i:5 ')5["))-.‘:‘5 <
Wi plab sl By pleo - &
P33 3y gn AR S spyy bld gl A
W)O )" j—:‘q. 9> usb J-(u l;,

el o

st wwar P quER (vidigd) -
I WA, d TW Paw & qwdA
F & Pow @S g | gW ;L FAA



169 Public Wakfs

Y £9 a9 & fag FadEw & e
ACHT I, A a8 5 N1 JAH-

' qq gIQE g7, ® THH @1 fgwod

@ & fau---ofds, wiegta=,

3
3,

E
A
-
3
E

3
m'
.
EE
"
14~

G
¥
,f”l'_
mld
y:

p
144

SRAVANA 16, 1904 (SAKA)

(Ext. of Lim.) I o
(Delhi Amdt.) Bill

o= Al waf ¥ F A awwN. q-
WIET AT § | WAWW &Rd g’f‘m.
7g g ymet § T ;W Fed &
P& gurd yet & 1. &tk Jg Wwer
wih T a g ? fefem e
TT X FHE & 99 GgT I WIS &AL
T F@ g | PEadt agax gea wal
RETRE !

Pegre & arv man 7 w3 g7,
BRI g9 TS 9HIH 3| § F9dT g

gepfg i myar & fawrr &1 Fe
F I IRCAT G HTT R A
IV A K YA T T3 § | HW-
Aq a3 FT F, 9T H  UET
Ao TR g ) § AT g aR
foa @ a© @, a@ @& W@ g,
Ig & &g FwAct A, I¥ B FHe
T 25 TR @1 g99 & f9qan |
I¥ @ IR TUW YIRS H HEA
qIRT TS I @, dfET  a™
IFE IE T ag oy gt Pewmo oA
T4 & I M oW 9§ 99 A€ &l
gow fey gue |

IFE IS | o agEiedr g €
37 Tt ¥ ot qu 9W & Pag Pay-
g% M7 Sfgy | gEbey fev amelg
gt & W H g foh & FFEAg TS
fao s =feT,
[q< I § W AT T | WS-

1
4

-
:
i

447444
13
E
3
.

3
4
3
by
&
al
§
g



5l Public Wakfs

RIETEIRTER L CE]
HAHEZ & [9C IAT 9g AHTR T AT
Sifgr, fg=mm o W o g
=Y | I I FO9T TR
TUGRE &HT TATAT A

|,

i %"%"ﬁ.

4
3
]
P
13

Z:mmﬁ’uzm ACEUEN
T T/ s’ &7 TWHIATEET  q37
TG | T O E N IF I A
IR Mg o 1 feet W gt W+
gt & AP g, T|@gr @ Wy
AT A B A IZT & T TS
H TAF AT JMTW | I AN FAdAT-
FIW A7 Ttg T | Ffw gt & it
FT I i &7 @7 & qra

A 59 ¥ 7g dg T I|Ar &,
736 TR & A9 7 g% T gim !

AUGUST 17, 1982

(Ext. of Lim.) o
(Delki Amdt.) Bill

T AT &7 TTEE T SN,
T TH zﬂmwmaﬁh—«d‘ o IAT-

3

i
i
B

WF | I IT IqId1 9 J9HT
gar Iifgw | e IR @
fea a7 o~ &w g, IR
aifge | gubag & A TR
g AT W I Jrfg T #t
& qAT T ANHT TEE m'i'?
IifgT | o g9 IIC MW, IA
gaTd} & JATH IN& oG § st
ey,
FE R IEC@GITIS | T iaw
FMEAAT H @I, |

ZEPE!

ﬂg?ﬁ
"“wi

M qEER (38TE) ;
v, feel oF< s, mﬁ
#1 AITET ATAY g Wa &l Javag T
Paw Feeoeit 3 s P sgeT &
Iew g7 & T fei & @ &t
M A Peramr agar g

TET T fa ool & IF® F AT @,
arf‘a'v?m'iwgﬁa'qut FAE LS
FE TG T AT /I A W
e g, W ke @mgw g, T
fest &1 g9 & 1 IwA, TIA,
Per, afew &d gAaAT, ag WS B
Poaig st daga g

m%ha%ﬁﬁmlmi
FRUT § I gIHT qgT H avdr
W |

M BTw TR §IC g agr
g, 78 gamIe A g



73 Public Wakfs

 qWRRT P TE TH-
WERIY FFATRA g & 9
fE=@m &7 J9R g I 35 &«
TR qH g | fg=Fam & d=’x
RN TC, HAGANTT & sy
TAT, IFW T O aNfew T T &
FITT T aEd g | Afdw T
Tmear g P& o @i At g AT wheE]
aiT sfgwmt &1 awfaw FX @ &,
999 ®E. N FF 9 T q Tq9H
guf®Tr &@r 87 T | ggfau ST
T P& gard F1sIkt &1 35 9w dld
a# g, g Pt & e
FT F IQT @ A T HAGAT FAET
¥, afea fawst €71 @, ITHT
@ A | 35 T ATART & MoK
YW & I U ATERT 9K H IS G
15 F A3 & T8 § IR qe o
gawal #1 WAy ® afrEw g, F
gwre Pt afx /g 7 o auAr syl
7 e @<= 53T & W@F |

SRAVANA 16, 1904 (SAKA)

(Ext. of Lim.) 174
(Delhi Amdt.) Bill

IET & 1 wheRl w0 @gew ¥4 X
T I T aagEgaamrg & &g
feeelt o7 & 9@ ¢ o @ wimw
THEATAELE | 7 T gwR
IR TG & HIHAT 7 & TIh qIo98
fearg dfew feamm 1. st @1 &
W @ A HS gL FAT | FErAT
I3 8. T. & g wEE AaET
UM Ifed I TN ASTAs Tl
& o foeiery g, ag Wt #wE g
ISR E I e it o B B
F HT FG daq, 7 HIRET IAT
@ &, AIEET HQ@ & arET a
WOAWHEIT FC R IT & AT &<
gierR sic wfgeam dv swd @ | -
P o5t =1, =1, ©. wabor &, T@
T g1 q1y G AI(AE F(AG o
i g AT T e R w
IUAT TWFE F d A6 HEA | § T
7§ ® I8 HAER g HE e
g wheRy ok sfqgam & 1. 1.
T. §dfq Ao aqa @ g | T8 a8/

gifes 78t g P& wwwwmi 1 Iw-
TR 9T TT.87. U. @[ FIT HAT v
gHAA W THW FT |

©
=
~
8{]&
A
)
2 g,
4
n'u
+
el
&
A



175 Public Wakfs

g‘&b
ﬂﬁiﬂ
23
-.'ﬂ’
|
A4
3
:

%
A
3
%
4

EEERM Bse
3 d?ﬂgﬂiﬁé
237531713,
EERPLEREES
234474

Y
ﬂfv;‘g’
-4

p

4

A

)

oo (@) L
g U T FER F,

oY
fa |

lﬂ.
4 2

13344334
2133
4.5
p
¥
#,
a
]

AUGUST 7, 1982

(Ext, of Lim.) 176
(Delhi Amdt.) Bill

afae

Jo% o= & & w®Y Far 1 q@G &
feq & &1 *1 &% W, wHAEE]
F afrogi &1, R 1 fewea
FM | T 3T I ds @ A8

it o7 AUEIX LHT : F T T
1 EE IAAT g | ITE A FLEA
g qgugT g 1 faeeh v @ IEE
AT @ P W, T9._&9
FE T |+ gofau & 97 q FIA
g f& ao% ais’ H1 aifed L T4
H AL THTL Fitwe Paww T5 awa-
T # IgT I/ IR F1 fgEwA
BT 9% H TRAWMI & T99] &1 ATHH
R TEENTT T G | TH T FBT WGA
A wwanat &1 wPegt F1 fgFordgT
g BT I gia arer s f
TG g Epft 1 TEH T oft



177 Fublic Wakfs

mﬁmmwﬁm@aﬁml
TE @ § gURI YAER  WE6S &1
ST\ FTwr 9@ oy oeY. =%, ..
® g W T AT Pad 47X oA @
Y & 3w, g7 A9 ¥ Paewar ST
AT A I5H &P FZ T THT )

@0 §  AaifEr w1 fE 9|
WWTET, %ng‘f?g'rrmw-
Tq @ g, o faet o g, s+
IHE 7S 7 #F I3l AN} @7 @
Foarst fa a0 7ore g P aemet &
& TRid eura A1y fagm o1 | § oy
¥ Fga1 g B R sowt I =
afwr &t @ @ Fitad ;. FE
@lema‘nwmamwa@
¥ 9 E, @ I I AT
Jgf @ ®q I, Fd AT FIAT T
F | dfew JERY & PaT T
FaM & fau gae FwREEt @i
IR I A G?EHT g% gifwe T8t

g

7o fer i v g P
IIT IFE T JST AT TFF HIAIAT
AHTT AT | FIemy &1 a0t qfesd
FT IERY & Pou s g &
11 TEUT F T g @Hel am
qifsy ° sut  fawroe) 75,  swfwg
ofaw &Fazae IaFT A 7O FH |
T @ sl SRIwd &1 I I=J0
AT FEIwRTI F1 JTIgRy A1 A -
sa g |

qF M IZT IS wAT |

W AITEE THA (WFTO9TE) : Aa-

W Peel W e, 7 ¥ faw « .

e R e /O @IE. To& 13-
oo &1 A1 g~ | FaNEEHaA
FW A Aa9T qg & T& wigqal - &
war & famr S fd 9w fafaemw
W T I DA I & @ g AT
gafaw & ®e TG HIA §I L0
pest B

'meﬁmm A TS
A ¥ 9 MPEIET T @ TS T,

SRAVANA 16, 1904 (SAKA)

(Ext. of Lim.) 178
(Delhi Amdt.) Bill

guTe Ak @ifury &, whawr TR A,
THITTERIT TgT T, 947 JO7 q_S
T Ioa Pors P @ 1 T & APy
T fosfemr g 290 99 X Tg@
EF & | ¥ T W AAF g F TW®A
W1 wfeRga #7 7 &7 9 F FAET
?Tg'mfafamm#maﬁmmz
0% GTCHR & AGAFIT TTHI ¥ AEHA
Fe g g T |Fg=:j:=ﬂ=la-?m
T3t nifemed, gawa #1  Fare oW
a‘ﬁf T Prad & T2 Wt I FH
TS GHAZ TN | T ITES F
m‘ﬂmfgmc?awmm IRAT T
I quTEA AR giRT M A A
1974 @ ¥t &, fgwat & aoi<-
FATT FIX AH I L2 TF HT F=8@7 A7
ey ey F fomr -

“I am deeply concerned over the
fact that Wakf properties are under
undue occupation of illegal occupants.”

P 8 -

“The most distressing fact is that
some of the properties are under the
occupation of Government and Jocal
bodies.”

Tk # Pwx IR I w7 w7 FEr -

“I would request the Chief Ministers
to bestow their attention to this point
and see that these properties are given
back to the Wakf Board, and the best
way to do ig to thrash out on what
lines the property can be given” =

%1974%‘?3:33’3#:1974 T



179  Public Wakfs

s ST g
T I @S agT @ AW oy wm@m P
AAR #1 Pz 78T 99 |1, e g
aHS 7 ar et 7 sgT i gEwa
PRI ATHT B g, IEAT B IF g
P& agr ot syt &2 P _T a9 @
€1

W AHAT T99T IgH g P I Pou
T&4 g f& ®TR F&A, A FEA
SIM I | T S Z9 AT g1 QT
& X CHETT &1 I0F a1 IR 8,
¥ faa =& If, ¥ I@Era 5 31
Py 1981 TF 2447 &% &1
R feedt & X w9 g3 &<
STH- 1811 & e oY &7 1T, -
Vo & ag sar 9= P& e god
% T FooT faaal  ITERIRY X TA®
iw‘arr\‘amnm73rhmwaﬁ“?€m
T @ 9N F9T g S #9T TEE
syTETaT 9. 8. u. FT gTHA 7g-
&H A g1 T ?

T JaTd v TEEAT & 1T
A g g TRl st Sud g sy A
WH garen faam X ok W 9]
&1 a6 g Paatar fa gomgeEr ag-
FTC & FET T whEw3 -7 W THFEET
T fegr m + @ FTR ITHT F
Y drag g f& veoamt & 959
A1 T T8 SETART 7 @1 T q@ v
TEFNNTT & St ofem, &igeE,
TG AT FTETITEY IT T TG &l X
Tgl T A OFISR TaE § HEARAT
Fry T Pwur ST ) T w s P
TR 08 CFASRT TaE & qEaEel
P 9O @ © STIET TWETH 1T 48
TR IIw I F I T &9
Pemdt g @fds 80 a3 oY oo
TN T T W TF G| Qg AT
o1 Pow & qor T o1 PE T @wWal
1 PO & SR @R F & Al
@ g P99 & Jaw 7 ag IIEn Tl
9T

“The Government proposes to con-
sider implementation of the recom.
mendations of the Burney Committee

AUGUST 17, 1982

(Delhi Amdt.) Bill

Report with respect to the properties
claimed by Delbi Waqf Board in
phases.”
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SHRI A. A. RAHIM: Sir, The hon.
Members who spoke, had the full realiza-
tion of the importance of the Bill, and
have given me full support in respect of
this Bill. I take this opportunity to thank
the Meinliers at the outset.

Many of the learmed Members expressed
their fcelings about the present state of
affairs; @l they have got an opportunity
to ventllnfe the position regarding Wakt
propertite and certain Wakf Boards. They
sopke at 1ingth about alienation, encroach-
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ment and mismanagement of properties.
There was a long discussion about Wakf
Board properties as such; but those discus-
sions are not really directly related to this
Bill. The Government will take due note
of the suggestions, and will definitely try
to improve the administration,

The amendment of the Wakf Act is al-
ready on the anvil, and will be presented
to Parliament this year itself. At that
time, these points can- be discussed in de-
tail. By amending the Act, the present
state of affairs can be improved.

There was criticism about the neglect
by the authorities, in restoring Wakf pro-
perties. I am not having the details of
other States; but I am having certain sta-
tistics regarding the Delhi Wakf Board’s
working in this regard. The Delhi Wakf
Board filed 577 cases during the five years
from January 1976 to December 1980,
with the following break-up:

1976 4 16
1977 s 3
1978 8. 40
1979 .3 34
1980 . 484

Altogether 577. Out of the above cases,
157 cases have been decided, of which 108
have been decreed in favour of the Delhi
Wakf Board; and 49 cases have been dis-
missed. The Delhi Wakf Board has gone
in appeal in 49 cases which have been dis-
missed. And wheq the Public Wakfs (Bx-
tension of Limitation) (Delhi Amend-
ment) Bill, 1982 is passed, the Delhi Wakf
Board proposes to file about 300 more
cases for recovery of the possession. As
the survey of thc Wakf properties is con-
tinuing, the number of such cases may
again increase.

I take this opportunity to assure the
Members that the survey will be expedited,
and will be completed soon.

Regarding Burney Committee Report,
the Conimitlee submitted its Report in
1976 and in all consideied 209 properties.
The Government is considering the imple-
mentation of the Report in phases. You
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will appreciate that there are legal com-

plexities involved. These have to be re-
solved in the first instance. I can say that
something tangible, something positive will
be done in this regard. I am expecting
tooperation from the members. This Bill
is only a step to restore the properties and
to protect them and to restore them to the
rightful owners.

With these words, 1 move that the Bill
be taken into consideration.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That the Bill further to amend the
Public Wakfs (Extension of Limitation)
Act. 1959, 'as in force in the Union ter-
ritory of Delhi, as passed by Rajya
Sabba, be tal :n inio consideration.”

The motion was adopted.

MR. DEPUTY SPEAKFR: The House
will now take up clause-by-clause conside-
ration of the Bill.
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MR. DEPUTY SPEAKFR: The ques-
tion is:

“That Clause 2 stand part
Bill.”

of the

The motion was adopled.

Clause 2 was added 1o the Bill.

Clause 1, the Enacting Formula  and
the Title were added to the Bill.

SHRI A. A. RAHIM: I beg to move:

“That the Bill be passed.”
MR. DEPUTY SPEAKER: The ques-
tion is:
“That the Bill be passed.”

The motion was adopted.

MR. DEPUTY SPEAKER: The House
stands adjourned to meet at 11 A.M. on
Monday, fhe 9th August 1982,

19.57 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Monday, August 9, 1982/
Sravana 18, 1904 (Saka).



